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Mr. Speaker: We are not observing
that as a Pariiamentary holiday; there-
fore we shall be working. And let us
not continue our detention without the
law being passed.

Dr. Lanka Sundaram (Visakhapat-
namj): In view of the extraordinary
interest in this Bill and the large
number of speakers likely to partici-
pate in the discussion, can there be
some sort of a working arrangement
for a time-iimit for speakers?

Mr, Speaker: There, I shall be going
by thé sense of the House. If the
House so decires we mignt have a rqugh
and ready. time-limit—we shall not be
very strict. In view of the limited
scope for discussion now, I think a limit
of about 15 to 20 minutes may be put
if the House is agreeable. Leaders cf
parties might have more time—it may
be left to them as to what time they
ask for, That is how I would suggest
it. The result will be that, if such a
thing is agreed to a larger number of
Members will get an opportunity to
speak—if it is not agreed to. in spite
of the dayvs we are allotting, a smaller
number will get the chance.

Dr. Lanka Sundaram: The only con-
sideration is that if it is left to the
parties to ailot time among them-
selves......

Mr Speaker: The parties may make
their own arrangements and let me
know. I shall be prepared to be guided
?y what the House desires in this mat-
er.

. Shri Dabhi (Kaira North): How long
is Ression gning to last?

Mr Speaker: That will depend upon
the hon. Members—the shorter and the
more relevant the speeches, the earlier
the cnd of the Session.

Dr. S. P. Mookerjee: Shall we have
to wait until the Preventive Detention
Bill comes bhack from the other House?

Mr. Speaker: I think the House will
have ta, and taking that into considera-
tion the other business such as Kash-
mir and the other tvvo Bills wh'ch have
been put in from the Tth o:vrards. the
House may not be wasting its time.
We shall see how things go. In any
case this House cannot disperse before
that Bill is disnosed of in the other
House.

Shri Veeraswamy (Mayuram—Reser-
ved—Sch. Castes): Is it not necessary
that the last date of the Session it
fixed so that the Members may make
their arrangements for departure?

Mr. Spesker: It is not competent for
us to do so because we cannot set ‘&
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time-limit for the passage of this Bill
in the Upper House, They are entitled
to have their. own time and they may
have any time—we do not know what
it is.

The Prime Minister and Leader of
the House( Shri Jawaharlal Nchru):
May I know whether there will be any
questions for tomorrow?

Mr. Speaker: No. there will be no
question hour for tomorrow. In fact,
hon. Members might have noticed that
when I extended the Session by thice
days in the first instance, it was not
possible to allot any time for questions.
That extension is being extended again,
so there is no time now to give any
notice for questions,

Shri Jawaharlal Nehru: I think, Sir.
oca Saturday next we are also sitting
in the afternoon?

Mr. Speaker: Tomorrow there will be
an afternoon sitting, the day after to-
morrow and on all the days that we
are sitting now.

Shri Damodara Menon (Kozhi-
kode): You said there will be no ques-
tian hou-=. What about Short Nnotice
Questions, Sir?

Mr. Speaker: If there are any urgent
Short Notice Questions they will cer-
tainly ccme in, but not the normal
questions which are coming up and
taking up one hour every day. Now
the result eof this will be that the House
will be getting about five hours more.

hat means practically one day and in
terms of the normal length of sittings
up to now. that is in terms of hours.
the Preventive Detention Bill will be
coming un for 831 days.

Now let us nroceed to the cther husi-
ness.

SALARIFS AND ALLOWANCES OF
MINISTERS BILL

Th: Minister ~° Fom~ Affairs and
States (Dr. Katju): I beg to move*:

“That the Bill to orovide for
aries and allcwances nf
Ministers, be taken into considera-
tion.”

As there is a lot of misunderstanding
op this question of salaries of Minis-
ters in this House, as I notice from
newspaper comments in the country.
you will permit me to make for & yvery
few minutes some gencral observations.
I think that the basic principle in deter-
mining these salaries should be that it
should be a salary on which a Minister

*Moved with the previous recom-
mendation of the President.
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should be able to live and discharge
his duties in such a manner as the
House may appiove of. I do not think
it 1s desirable, nor is it in the public
interest that in assessing salaries we
should expect that any Minister must
of necessity feel it imperative to sup-
plement nis mode of living by drawing
upon his private resources. That is
not the object. We want that Ministers
should be drawn from all classes of
society, from among those who have
got private means and those who have
none. If we make it either a general
rule or there is a sort of a mental re-
servation that Ministers, simply be-
cause they want to be Ministers, should
fee! it obligatory to draw upon their
private resources in order just to carry
on. then I submit we would be making
a great mistake. I have known in the
past many cases—at least one case I
have known in which a gentleman who
was held in great respect, a Talugdar
of Oudh. who was Home Member for
five years who did not draw a single
rupee as salary—this was in the
British days—simply because from his
zamindari he had an income of Rs. 22
lakhs a year and he had therefore no
necessity,

1 am making these remarks because
in the amendments which have been
tabled various figures have been men-
tioned. Now, after very great con-
sideration the Government came to the
conclus’o~ that almost the minimum
salary tho' should be allowed to a
Minister. sy that he might live in the
standard of living which you expect of
him, is Rs. 2250. Before I go further
I should like to inform every Member
of the House what exactly that means.
In the Bill there is a provision that
the M‘nister should also have a fully
furnished House free of rent, Now,
this amenity does not preclude him,
so far as the income-tax department is
concerned, from paying income-tax
upon this amenity provided for him.
I h=ve got the figures checked and in
ca'culating the income-tax, the cash
salary and 12% per cent. of the fixed
salary in lieu of rent for the fully fur-
nished residence taken into considera-
ticn the total sum comes to about Rs.
30,600 a year and.........

Shri Syamnandan Sahaya (Muzaffar-
pur Central): Rs. 30,000 for all Minis-
ters or for one Minister?

Dr. Katju: I really do not want to
sav anything in reoly to this. I wish
ther~ may be a Bill saying that no
Minister shall be paid any salary at all,
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and then that observation would be
justified.

Now, Sir, the net income-tax payable
by every Minister on the proposed
salary of Rs. 2,250 plus the fully fur-
nished residence would be Rs. 481
per mensem and the net salary that he
would get would be Rs. 1,700 and odd
per mensem. I worked the figures out
so that they might appeal to hon. Mem-
bers more strongly. On a daily basis,
it is exactly Rs. 59 per day. I umder-
stand that the daily allowance here is
Rs. 40. I am not getting any allow-
ance as a Member of Parliament. So I
found that out. Now, for purposes of
comparison, I must say that an hon.
Member of Parliament gets Rs. 40 a day
and the much envied Ministers get Rs.
59 a day. So far as the Deputy Minis-
ters are concerned, they do not get any
fully furnished residence.

Shri Dhulekar (Jhansi Distt.—South):
Are you referring to the present Rs. 40
allowance or to the future one?

Mr. Speaker: Let the hon. Minister
proceed uninterrupted.

Dr. Katju: I want the House to have
full time for the Preventive Detention
Bill. So, what is the good of inter-
rupting me?

Now, Sir, so far as Deputy Ministers
are concerned, their salary is Rs. 1.750
per month. They do not get any fully
furnished residence. .

Shri Syamnandan Sahaya: No, no.
Under the Bill they will be entitled to
it.

Mr. Speaker: I think it is better to let
the Minister proceed in his own way.
Let us hear from him patiently all the
facts he has to give before anyone in-
terrupts him.

Shri Syamnandan Sahaya: Even if
his statement is against the Bill?

Mr. Speaker: Still, a patient hearing
is his due. He may move some amend-
ments later. Just now, he is only mov-
ing the motion for consideration.

Dr. Katju: According to my calcula-
tion, the poor Deputy Ministers get
about Rs. 45 a day and their job extends
for ten or eight hours a day extra.
This is the salary and I ask the House
to consider whether it is excessive. I
am sure the House would agree that
Rs. 59 a day is not an excessive sum.
Ministers come from all parts of
India—south, north. east and west. I
suppose many of them have to main-
tain a double residence—a double
home......
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Dr. S. P. Mookerjee (Calcutta South—
East): A double home in Delhi?

Mr. Speaker: He can proceed with his
arguments without minding the inter-
ruption.

Dr. Katju: Really it is sometimes
very difficult to follow the working of
the minds on the other side. 1 request
the House to consider me as an emblem
ot purity and austerity. When I used
the words “double home”, I said so deli-
berately. They have their families and
children, some here and some living
in their own places. Supposing there
is a Minister from Tamil Nad, of course
he will leave his children there in order
that they may be educated in_ their
mother tongue. Similarly, a Bengali
Minister. He would not like to have
his children educated here, because
there is no pure Bengali of the Raoin-
.dranath style. It is in such cases that
I said that they have to maintain a
double establishment and then the cost
of education is fairly high. I do not
consider that every Minister should be
about seventy-five years old or he
should be as young as I am. We want
middle-aged people who have responsi-
bilities, daughters to marry, sons to
educate, sons to settle in life and so
on—all upon this salary. I should em-
phasise that print. Look at the cost of
living. You the hon. Members of this
House do not probably know this, be-
cause you are living—most of you—in
Constitution House or Western Court,
where everything is provided for you.
But Ministers have to engage sweepers,
cooks, bearers elc. and each item costs
Rs. 80 or 90 a month. I say it is as-
tonishing. Short of providing that any-
one in India who has an ambition to
become a Minister must render his ser-
vices on a voluntary basis; this is the
minimum that vou can provide. Let us
b= quite clear about it.

And then I have not touched upon
one other matter. I make no complaint
about it, but in every province or Stale,
whether it be Part A, Part B or Part
C. where such Bills have been passed,
thev have been enacted as a matter of
necessity that a motor car should be
provided 1o every Minister at State
exmease and that it should be main-
tained at State expense. When I came
to Delhi I thought that a motor car
would be available as a matter of
course. My astonishment was simply
great, you know, when I was told tha!
no motor car was provided. Having
been fifteen years out of my profession,
I naturally made enquiries as to which
was the smallest car going in the inar-
ket and I was told it was a four-seater
and would cost Rs. 10,000. The main-
tenance of a car these days means Rs.
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100 to Rs. 120 for the driver and Rs. 200
lor actual running expenses. ln the
capital, i.e. New velhi and Old Delhi
combined, you cannot possibly do any
Job witnout a car. Members here are
very fortunate. They live all around
Parliament House and they can walk
half a mile or a miie to reach it, bu*
the poor Ministers have to go about
nere, there and everywhere and if they
engage tongas that would consume
five hours a day and if they keep motor

cars that would consume Rs. 300 a
month from this small salary. When
some hon. Members have been kind

ovaough to give notice of an amendment

that a M:nster should be paid Rs. 1,000

a month, I really do not know on what
they would like the Ministers to live.
They live on air. 1 know some of them
do. It is a constant surprise to me to
find that they are always flying by air
and go from here to Berlin, Moscow
or Peking. I receive applications for
passport almost every day. 1t is a con-
stant wonder to mz2 on what they live.
They represent the poor masses—the
poor classes, the down-trodden labour-
ers—and they live on air, they fly in
the air. Where they get the funds from

1 do not know. There is no such fund
available for Ministers here. Then
comes in this thing of envy, namely,
a house free of rent. People say, “Look
at these Ministers. They are living in
free furnished houses.” Well, I am
coming here after four years residence
in one of the biggest homes in India.
My friends know it. I do not want to
call it a home—it is a house. So far
as I am concerned, I live just in two
rooms and if you give me a house here.
I promise that I shall live in one room.
If you do not give me a house here,
probably I may go to a village and live
in a hut to your inconvenience, because
if I go ten miles away and live in Okhla,
Ghaziabad or Mehrauli I shall be de--
prived of the pleasure of meeting hon.
Members several times a day. There-
fore, this house which is provided for
Ministers is not done only for their con-
venience. I am not joking. I live just
in one room. I need a house because
Members of Parliament do me the
honour of coming and seeing me. Visi-
tors from all parts of India come.

Where am I to receive them? I can-

not receive -them under a pipal {ree.

Al] sorts of people come and see me

I would like them to come in and sit

and have a cup of tes with me in m?

house.

So, a freely furuished residence ia
not so much for the benetit of Ministera
as it is for your benefit, so that you
may sit in comfort there. not 1. You
cannot sit in my bed-vroom. You would
not like to sit in a tounge. In that
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case I can live in a hostel, or the Con-
stitution tiouse. Can you carry oa pri-
vaie conversations in the Constitution
House?

Lastly, to my surprise, I find that hon
Members have taken the strongest ob-
Jection to the medical treatment at the
Wellingaon Hospital. 1 do not know
'what exacily they want. Do they want
1that they should not be treated in the
Weliingdon Hospital? The Wellingdon
Hospital is maintained for all Govern-
ment servants. My hon. colleague to
my left has started a scheme to which
we are required to contribute. Let us
rot, theretere, treat this matter with
hilarity; it is something sericus, Look
at ihe figures; look at the liabilities;
look at the income-tax payment; look
at the pet income; look at the amount
which a Minister must spend. "I am
not talking of hospitality. Really there
is no provision for it. When I was in
Calcutts. il I invited anyone to a cup
of tea it cost me Rs. 3 or somewhere
near that, If you give them rasgullas
and al! that, it will be more. Every
rasgulla cosis in Calcutta four annas
and my hon. friends eat a lot. My ex-
perience of Calcutta is so recent and
my affection for the people of that pro-
vince is so great that I love them allL
But in Dsthi what is the salary? Rs.
1.769 ne —7© 33 a dzy. on which you
expect a Minister to purchase and
maintain a motor car—please remember
this. For that he may have to take a
loan. if the Finance Minister agrees ‘0
give him such an advance. Supposing
he iz a Minister only for two years,
then a second-hand motor car, with its
valu~ deoreciated from Rs. 10,000 to
Rs. 5,000 is left in his hands.

Then hz has to educate his sons,
marrv his daughters. Education of a
girl is ¢ nrettv expensive proposition
frece davs, What do vou want us to
do?

T will not take any more time of the
I move.

134

°1n DepyTy-StoaER in the Chair]
Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
salaries and allowances of Minis-
ters be taken into consideratlon‘."

There are two amendments tabled to
this. Mr. Velayudhan,

Shri Velayudhan (Quilon cum Maveli-
Yleara—Reserved—Scheduled  Castes):
Sir. T want to move...

Mr. Deputy-Speak-r: Are the names
ready?
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wari Velayudhan: I shall give them
after my speech.

Mr, Deputy-Speaker: The names mu%.
be mentioned in the motion and the
names can be decided only after con-
sultation with tae Members, as to whe-
ther they are willing to serve on the
Committee. I am atraid I will have to
go to the next motion.

. Shri Velayudhan: I am giving the
i.ames.

Mr. Deputy-Speaker: What are they?
Shri Velayudhan: One is yourself.

~ Mr. Deputy-Speaker: Order, order. It
is not such an easy matter as that. I
cannot be asked on the floor of the
Hruse to serve on a committee, as if
the hon. Member is making a grant of
it to me. He must go to hon. Members
and take their consent. It is very im-
proper to suggest my name as if it is
a grant of land or chunk of property
given to me.

Shri Velayudhan:
say one thing.........

I would like to

Mr. Deputy-Speaker: I will not allow
the hon. Member to proceed.

The names have to be mentioned in
the motion itseif; I am yet to receive
the names.

1 wiil now proceed to the next motion.
Mr. Vallatharas. Has he got the names
of hon. Members ts serve on the
Commiitee?

Shri Vallatharas (Pudukkottai): 1
have 10t approached anybody. So far
that has not bzen the practice. There
have been occasions when the whips
of the parties were allowed time to
ascertain the names. Here all of a
sudden this matter is sprung upon us.

I do submit to the ruling of the Chair,
but what is the use of putting us in a
difficult nosition for which there is no
justification at all.

Mr. Deputy-Speaker: The point is
this. In a non-contentious matter,
ivhere a Bill is referred-to a Select
Committee, the Chair may be a little
indulgent. Here. when it is a matter
of whether the Bil] should at all be
referred to a Select Committee, an hon.
Member whose name the Member may
suggest may not agree to be on the com-
mittee. We had a similar experience
in the case of the Preventive Detention
Bill. T wonld not like that story to be
repeated. Each case has to be judged
on its merits, and a deviation may be
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made in exceptional cases, but general-
ly the rules must be followed. So far
as this case is concerned the names
of Members willing to serve on the
Select Committee must have been sub-
mitted to the Chair. As in neither of
these cases it has been done, I cannot
wait unti] the names of Members are
gathered and their consent obtained. 1
am not going to adjourn this Bili, The
House will proceed with the considera-
tion of the Bill.

Shri Velayudhan:
names ready.

Mr. Deputy-Speaker: What are they?

Shri Velayudhan: Shri More, Shri
Sarangdhar Das, Shri Dgmodara Menon
and Shri A. K. Gopalan.

Mr. Deputy-Speaker: The House has
been indulgent to the hon. Member.
He is not able to get even 4 or 5 names
together.

Shri Velayudban: I have got the
names. I have read out the names.

I have got the

Mr. Deputy-Speaker: Only 4 names.
What is the quorum?

Shri Velayudhan: The quorum is
one.

Mr. Deputy-Speaker: What is the
date by which the report of the Select

Committee has to be made? (Inter-
ruption) Order, order. There is no
meaning in gning on like this. I will
not aliow tnese motions. Both these

motions are ruled out. The discussion
on the consideration of the Bill “will
£0 on.

Shri Sarangadhar Das (Dhenkanal
—West Cuttack): On a point of infor-
mation...... ’

Mr. Deputy-Speaker: Order. order.
The point of information may be re-
legated to a later time. There is no
point of order.

Shri R. K. Chaudhury (Gauhati):
Zeft to myself, I would have opposed the
provisions of this Bill not on the ground
that the salary is too high, but on the
ground that the salary is too low. I
have experiencg of the cost of living
in Delhi. I can very confidently say
that the salary which is provided for
in this Bill is far too inadequate. It is
quite possible that hon. Ministers have
their own other sources of income. It
may be landed property or something
else. Otherwise they would not be pre-
pared to be on the salary which is pro-
posed in this Bill. I should submit
that at the end of the term of these
Ministers, they will have to leave Delhi
with a heavy debt. I submit that it
is simply impossible for a Minister to
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live on the inadequate salary which has
been provided in this Bill. The Minis-
ters have various sorts of obligations.

" They have to entertain guests and they
have to entertain their fellow workers.
Whenever fellow workers come from
the moffussil, they naturally expect
that the Minister would be able to pro-
vide them with shelter and food. I
know of my own Deputy Minister from
Assam who is on a very poor salary.
He has been living on this poor salary
for the last 2 years. What has been
the result? He had to give up his lucra-
tive work and he has been living on
this poor scale, but at the same time
he has to entertain a large number of
guests from time to time from Assam.
People come to him from Assam which
is a distant place; they cannot afford
to live anywhere else. Naturally
they go to the Ministers or to the
Members of Parliament. I ask: how
can a Minister provide for these people
who come to stay with him? He will
have to make-a declaration that hence-
forward no one should expect any hos-
pitality from him.

10 A.M.

We as Members of Parliament are
getting Rs. 40 a day but a Minister will
be getting even a lesser emolument
than that. Even the Members do not

- find it possible to live within the al-
lowance they get. They have to live
away from their relations and friends-
and they manage it somehow. The
city of Delhi is very expensive. It is
like New Yerk. Even London is much
cheaper than Delhi. A hotel meal in
London costs only Rs, 1-4-0. T would.
therefore. appeal to hon. Members not
to oppose the provisions of this Bill. {
feel that it locks very unfriendly. If T
was not subject to party discipline, I
would have opoosed this Bill on the
ground of the inadeguacy of the salary.
Now I cannot dc so because the Minis-
ters might have discussed this matter
amongst themselves and they must
have ccme to the conclusion that thev
ought to make some sort of sacrifice. U
have gone and seen the hon. Prime Mi-
nister at 12 o’clock at night at his resi-
dence. He is working at his desk from
morning till late at night. Is it fair for
the Members of this House to reduce
the salaries of Ministers? 1 would ap-
peal with all the emphasis at my com-
mand and ask hon. Members not to op-
pose this Bill. If Ministers accept the
existing salaries. they may do so be-
cause they ma2y have their own re-
sources but vou must have a reason-
able standard for a minister’s salary.
I shall hava that reasonable standard
according to my exverience. I appeal
to my hon. friend, Dr. “"okerjee not
to oppose it. He knows the cost of liv-
ing in Delhi. He may have other
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sources of income. He may have drawn
upon his brothers. He very well knows
the number of guests he had been feed-
ing. The poor relations of a Minister
think tnat one of their kith and kin
had become a Minister. They come to
see Delhi. I have seon in his house
dozens of pcople living for an inter-
minably long time. He now comes for-
ward and pleads for a lesser salary for
the Ministers. Unless there are other
sources of income a Minister would be-
come a heavy debtor and within six
months after the termination of his
office a suit will be instituted in the
court against him and if he does not
appear, an exr parte decree will be
passed against him.

The hon, Prime Minister said at one
time that he had to bring some money
from his home. He may have some
other resource, but we must not judge
every other Minister according to this.
He must be judged by the standard of
the poor Assam Minister. I submit
that the salary of Rs. 2,250 which the
Deputy Minister from Assam is getting
is not sufficient for him. I appeal both
to opposition Members as well as the
Ministers to fix a reasonable standard
for all Ministers so that they may not
borrow money from others. By doing
so, they place themselves under an obli-
gation; it may be an obligation to a
friend or it may be otherwise, but it
is an obligation all the same. It may
be that he may discharge that obliga-
tion by giving a Government favour.
I think that sometimes he may be temp-
ted to do so because we are giving him
such an inadequate salary. When the
Ministers have themselves agreed to
reduce their salaries, let us not quarrel
over this point. Let them be quite
content with their salary but I feel
that we must give them a reasonable
status. Supposing the hon, Home
Minister decides to go back to Calcutta
and start practising, his successor will
not be able to manage on the salary
that he is getting now. Therefore 1
submit that the scale of salaries should
not be decided according to the position
of the present Ministers; it must be
decided according to the requirements
of the Ministers. and with reference
to the hospitality that the Ministers
have necessarily to extend. Otherwise,
they will be considered rude and mean
in their constituencies. A reasonable
scale has to be fixed. I submit that the
scale now fixed along with the other
amenities which seem to have been pro-
vided is quite reasonable. I most em-
phatically nrotest against the lowering
of the ceale of salarv for the Denutv
Ministers. The salaries must be uni-
form and if pgssible an amendment
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should be made making the salary of
the Deputy Ministers equal to the
salary of the Ministers.

An Hon. Member: What about Mem-
bers?

Shri R. K. Chaudhury: I am sorry
the question of allowances for Mem-
bers has been brought into this Bill
by the hon. Home Minister. The hon.
Home Minister has to remember that
a Member has to pay a monthly rent
for the telephone; I have to pay it; it
may be in arrears; it will be adjusted
some time. For furniture, he has to pay
Rs. 27 or 34.

Some Hon. Members: Forty rupees;
fifty rupees.

Shri R. K. Chaudhury: He has also to
pay for the flower beds which are in
some public place. He has got to pay
for other services. I do not know
what those other services are; perhaps
they are of a confidential nature.

Mr. Deputy-Speaker: Order, order;
the hon. Member thinks evidently that
this is a Members’ Allowance Bill. He
need not go into the details with regard
to Members’ allowances.

Shri A. C. Guha (Santipur): It was
raised by the hon. Home Minister and
the question has to be answered.

Mr. Deputy-Speaker: A comparison
was made with the total amount. Let
him take rupees 45 or 50 and compare.

Shri Syamnandan Sahaya: He feels
prevention is better than cure.

Shri R. K. Chaudhury: I am only an-
swering that question, We will stay
here for six months. Some of us have
got to keep the houses for the whole
year round. Otherwise, for some
reason. the house may be taken away.
We have to pay the water tax, and
other taxes. Our earning is stopped.
If a Member is a lawyer, he cannot
take up any case. So. there is no
comparison with the Members’ Allow-
ances and if any comparison lies, it
should lie in favour of the Members.
1 shall speak about it ¥ter on.

I would appeal to the hon. Members
in the Opposition not to press their
amendment for a further reduction of
the salaries. I only submit that in
pressing the amendments, they will
show no respect for the dignity of the
House and the dignity of the Ministers.
After all. the digny of the Ministers
is the dignity of the people of this coun-
try. The people of (lie country should
place the Ministers in a proper position
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so that they may not worry about any-
thing else except the work of the office
and service to the country. The Op-
position must remember that they will
fee]l sorry for what they are doing now
for the reduction of the salary of the
Ministers. If any Member of the Op-
position were to come into power, if he
holds any power, he will find that he
cannot carry on with the salary that
he now wants to fix for the Ministers
and then he will have to bring forward
a Bill for the increase of salary, which
would look very szlfish on their part,
Therefore 1 again and again repeat,—
I hope the House will excuse me and
I appeal to all sections of the House—
my appeal to the Opposition not to
create an unseemly sight by insisting
on their amendment.

Shri A. K, Gopalan (Cannanore): I
am sorry that the object with which
these amendments have been moved,
the principles underlying them, have
not been understood and the Home
Minister in his usual way, even before
saying the principles underlying the
Salary Bill, looked at this side and said
they are living on air, they are going
by aeroplanes, and actually he showed
his first anger. What I have to appeal
to the Ministers is that that is not the
case. We do not live on air; we do not
want you ,to live on air also. What
we say as far as the salary of the Minis-
ters is concerned is this. We will
never object to a salary of even 3,090
or 4,000 or 5000, There are certain
principles on which we have based
these amendments and I want the hon.
Ministers and other Members to
understand them.

It is not the case of our saying that
everybody should have a salary of only
rupees 50. or 100. What we say is, all
people in this country including the
hon. Ministers should live happily and
the standard of living of the people must
be improved. But, considering the posi-
tion in the country today, unfortunate-
ly, we have not been able to raise the
standard of living of the people, As
we see in the country today.—that is at
lerst what I have witnessed—the gene-
ral psychology of the man Jis. when
he starves, he looks at other people who
are hapny and he always envies them.
In the country today. because the Gov-
ernment had not been able to solve the
problems of the people, they look at
the Ministers and other officers and
sav, logok at these people. how they are
living, ‘why should they have so much
money when we are all starving. Not
onlv the ordinarv people. but even
small salaried officers who are getting
Rs. 45, 50. 100 or 200. the NGOs look
at the Ministers and feel dissatisfied.
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They say, when we are getting onlv
Rs. 100 or 200 or 500, the Ministgrs are
getting more than what js necessary.
They compare the salaries and say, why
the Ministers cannot have only double
of what we get. The Ministers also get
free medical facilities. Every one must
get free medical facilities. We have
not given any amendment saying that
the tamilies of the Ministers should not
be given free treatment. My opinion is
that they must be given. My opinion
is also that all those small salaried
people, peons, clerks, officers and all
of them must be given these facilities.
I am ceriainly not against free medical
facxll_tles for the Ministers. We have
nothing personaily 2gainst the families
of the Ministers. We do not want them
to be laid up. We want free treatment
to be given to them. But, the principle
on which this free treatment is given
to the families of the Ministers should
be extended to others. There are those
who get .Rs‘ 200 and they have to spend
at least 50 or 60 or 70 rupees to go
taor eth:] ahospsltals.t Not only that; there
ny Secretariat officers drawin,
Rs. 200 or 300 who do not even get ad%
mission to the hospitals: What will
be the condition of these people? How
will they feel? We have to take into
consideration that, especially today in
our country......

‘Dl_'. Katju: May I just intervene for
3 minute. My learned friend. the hon.
Member may be informed that every
single Government servant, whether he
be a clerk or a chaprasi or an officer
1‘; .%llyend free lx::lledical attendance in the

illingdon ospital. He had
ask Dr. Mookerjee: better

Shri A. K, Gopalan: T am not talki
of Delhi; I am talking of the whole r:)%
India; I say generally. I do not say
about what is done here. I have seen
a number of hospitals in many places
Where officers have gone and have had
to pay for special class. They have
had to pay Rs. 2 a day. I am not talk-
;n]e of Delhi and the Willingdnn Hngp)-

al,

Qr: Katju: They are allowed medical
facilities everywhere in every Govern-
ment hospital.

Some Hon. Members: No, no.

Shri A. K. Gopalan: I have been in
a Government hospital for five days in
a special ward. They have to give Rs. 2
per day, whether ¢ne is a Government
servant or not, But for a Government
oflicer, there is another ward. There
also he has to pay some money. No
Government officer would be treated
without paying anything. If all the
Government officers and their families
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8et free medical treatment, it will be
good. I do not know whether it is done,
but the Minister says that all over
india Government officers get sucn
treatment. I do not know who are in-
cluded in the category of officers.
Does it include even the poor clerks
ana others and their families? Are
iney given tree medical treatment? My
knowledge is they are not. If they are
given, it is a good thing.

The Home Minister proudly says
that ne vewongs 1o tne Congress Paruy.
In 1932 the Congress passed a resolu-
tion at Karachi that the maximum
salary of a Minister should be Rs. 500.
They say it may be Rs. 500 or Rs. 1,000,
but I want to ask what is the principle
on which the Congress passed the reso-
lution that the maximum must be Rs.
500. Ths principle is that certainly
when the Congress came to power, they
should still be prepared for some sacri-
ice, and make the people understand
that they are doing work not for the
salary, for the sake of mere money, but
for ine sake of the country, for the
sake of the people, If it is for the high
work that is done by our hon. Home
* Minister, then I say not even this Rs.
2,200 is enough for the cleverness qnd
intelligence he has to use for bringing
the Preventive Detention Bill and so
many other Bills. Certainly Rs. 10,000
must be paid. I orly want to ask: are
you getting the salary for the work
you are doing? If it is so, then Vthe
Congress Ministers are like the British-
ers or ome officers in Government get-
ting salary for their work. I will with-
draw the amendment if you sav: *“I
want to be paid for my work according
to my intelligence, ability and capacity;
I am turning out so much work, I must
be given so much”. What I thought
was that the Congress Ministers today
are working for the sake of the people,
because the Congress has been saying
that they have been doing so for the
last so many years, and that their two
orircinles were non-violence and sacri-
fice. The Congress said so, so that the
people may understand them and have
confidence in them. They thought that
when they came to power they must
make the people understand-that they
were not there because they wanted
higher salaries than the Britishers, but
because they wanted to help the peqp}e.
The people will not say that the Minis-
ters should not have houses. or that
they should not have food. There must
be confidence that the salary that is
drawn by the Ministers today is very
low. and the people must say that pl;ey
must take more. Today the position
is not like that. And the Minister elo-
quently said: “See what poor salary
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we are getting”. He said these people
are getting Rs. 2,250/- and they have to
meet so much expenditure. What are
the other items? And if really money
1s paiud, how much will they have to
spena? Take item by item. As far as
Ministers’ houses are concerned, I
think it they are given out tor rent,
you will have to pay Rs. 500 to Rs.
1,000. Then there 1s another allowance,
Clause (5), Sumptugry allowance
to Ministers. If no visitors come, then
the allowance will be for the
Ministers themscives, and not for
the visitors. This is Rs. 500/-. Then
there is Rs. 2,250/- salary, and an-
otner Rs. 1003/- for house, and medi-
cal treatment for the Minister and
his 1amily. There are so iany diseases,
and where they waat treatment,
it will come to another Rs. 500/-.
Besides this, there is travelling ai-
lowance and daily allowance to Minis-
ters. I do not know about the Central
Ministers, but I know about Madras
Ministers. Even when they. have the
Assembly Session, they are travelling,
and the Minister belonging to my part
of the country had drawn the biggest
travelling allowance—Rs. 5,000 within
three months. Ii may be that Central
Government Ministers do not travel
much -but considering the travelling
that has been done for the last one
month—we know that the Food Minis-
ter had to travel throughout india. He
went to Benegal. Bhonal and sn manv
other places. 1If tne traveuing atio
ance is added, that will also come under
expense.

The Minister of State for Finance
(Shri Tyagi): The Ministers do not get
any travelling allowance at present.
They get the actual expenditure they
incur in travelling.

Shri A. K. Gopalan: So they have no
expenditure for that. That is what I
say. I do no’ say he is getting anything
from it. I only say he has no expense
to incur by travelling. He must pay
rent for the House. That is~ there.
Then medica] expenses and food. I do
not know whether there is any other
expense for an ordinary man.

As far as travelling allowance is con-
cerned, it is provided:

“travelling allowances for him-

self and the members of his family
- and for the transport of his and his
family’s effects”

“travelling and daily allowances
in respect of tours undertaken by
him in the discharge of his official
Aduties, whether by sea, land or
air.”

They get their travelling allowance
and daily allowance. They are given
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free medical treatment. They are
given iree nouses, iturmture and other
things. So, this Rs, 2,250 or whatever
it is is only tcr their pay. So what I
have to say is that at least if these ai-
lowances of the Ministers are cut
short, the people will feel that the
Ministers are also making sacrifices
though they have not been able to raise
the standard of living of the people
immediately.

As 1 said the Karachi resolution was
passed by the Congress to show to the
people that the Congress Ministers will
continue to sacrifice, even after coming
to power. It is not the amount, Rs.
50 or Rs. 100, but it is the principle
that is important. I know the Minis-
ters hzve to keep up their position. As
far as I am concerned before I came
here as a Member of this House, I was
only wearing simple dress. It is only
ncw that I am wearing this kind of
dress. That is necessary even on our
part. When I go to my place, I wear
oniy simple dress. 1 nhad been living
within Rs. 30, without food for days
just as the Congress friends on the
ciner side had secrificed. When . you
e to power you should keep up that
it. You must see that the spirit is
s<uch, and the salary is such that the
ordinary man feels that. the Ministers
and others are also sacrificing. When
we are unable to raise the pay of the
lower employees, certainly they feel
-discontented, and a mere cut of Rs. 10
or Rs. 20 is not enough, They will say
this is nothing. What we want is a
drastic cut and the Ministers have to
tell the people and also the officers and
others, ,we have done this not because
the salary is sufficient for us, we will
hardly be able to live within it. but
we have done this for the sake of the
country, for the sake of the people. We
are trying to raise the standard of the
people, and we know that we will be
able to do it only in course of time.
but hefore that in order to convince the
people that their sacrifice is shared,
the Ministers should cut their salaries.
11 order to show to the people that al-
though thev are Ministers, thev are
also the ordinary peop's. and that they
have also come from the people, it is
mnecessary that they make a drastic cut
in the salary. so that they can get the
confidence of the people,

Ia my amendment also, I have not
said anything against the orovision of
free houses. T also say that free houses
must be given, free medical treatment
should be given and so on . But I have
said something against thé sumptuarv
allowances. If a person goes to a
friend’s house. ordinarily nobody
charges anything for entertaining him.
If tea parties cannot be given, at least
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some water parties, or some’ lime-juice
parties may be given, and the Minis-
ters can say ‘We are not getting any
sumptuary allowance from the Gov-
ernment, so we can only give you lime-
juice or something like that.” Even sup-
posing a Minister does pot invite ‘any-
body for any parties, then also the su-
mptuary allowances go to that Minis-
ter. There is no account saying that ‘I
haveinvited 10 people or 15 people, I
have given them so much of cofiee or
tea or other things.” So, whether any
parties are given or not, this sumptuary
allowance goes over to the Minister,
full Rs. 500, evan though he might have
actually spent some Rs. 100 or Rs. 50
oniy. So the total emoluments for a
Minister are Rs. 2.250, plus Rs. 500
sumptuary allowance, plus Rs. 750 or
Rs. 1,000 towards nhouse and furniture,
plus Rs. 500 worth of medical expenses,
on an averzge per month, plus a daily
allowance ct Rs. 30, which will come
to about Rs. 1,000 per month,—all this
will come to zbout Rs. 5.000. In spite
of this, they say they have made a
vo'untary cut and reduced the salary
to only Rs. 2,250. What we are saying
is that a further reductign may be mad.
in the salary only, not in the rent, not
in any other thing, but only in the
salary. So I appeal to the Ministers
to make a drastic cut in their salaries,
so that they «can set a very good
example to the officers and other=.
and also to the people at large. and
cay to them, especially the people wh»
are starving, the poor peclicemen oo
others who ask for more pay: “Lock
here, we have ourselves made a sacri-
fice by reducing our salaries. so you
can also mzke a similar sacrifice for
one or two years.” we are trying to
raise the standard of living of the
people. When that is raised, you can
also have more pay. then we can also
have more pay.” But till then, the di-
fferenge bctween the income of ine
peonle and that of a MNinister should
not be very much. Considering the
situation in the country, if +he Ministers
make a reduction in their salary. the
people will understard thet some 1r2al
changes are being made: otherwise if
a token cut is made. thcy will only
say that so far as the actual expenditure
is concerned, there is not much reduc-
tion to talk about. I once again appeal
to the Ministers to make a cut in their
salaries, in order that they can gain
the confidence of the people, Difficul-
ties there may be. but they will have to
face these difficulties, in order that they
can convince the people that they are
working for the sake of the good of
the people.

Shri Gadgil (Poona Central): The
hon. House will agree that the evidence
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of an ex-Minister is the most relevant
in the discussion of to-day. The princi-
ples on whicn the salary is fixed are
generally in relation to the office, the
character of work discharged and the
average needs of the incumbent. Ob-
viously this is a political office and we
cannot take into consideration those fac-
tors which are very relevant when we
lay down the pay structure of omcers
who are in permanent service of the
country. The character of this office
is two-fold. First, the Minister has to
work as an administrator. The other
aspect of his office is that he is a politi-
cal leader to some extent and has to
keep contact with the political workers
and the political spheres in the country.
The. average needs of such a person
are slightly different from a person
who is in the permanent service of the
republic. These needs undoubtedly in-
clude an element of subscription to
party funds and to various other ancil-
lary activities which the parties carry
out, plus the expenses of the election,
past and the futuie to come. 1 do not
want to suggest that all these elements
should be fully taken into consideration,
but when we are considering the salary
of a Minister, all that I humbly urge
is that these considerations are not
irrelevant.

Having made this preface, I shau just
describe briefly my own experience
from the 15th August 1947 to the morn-
ing of 13th May 1952, when I was to
my own satisfaction relieved from the
captivity of this office. On the 15th
August 1947, when I was asked by the
Deputy Prime Minister Sardar Val-
labhbhai Pate! to go and occupy No.
26, Ferozshah Road, New Delhi, I was
simply struck dumb and I requested
him to give me a smaller house, al-
though I did not realise what it finan-
cially meant to me to keep a house with
28 rooms and 134 light points. Sardar
Patel in his characteristic way said:
“Look here. my boy, you have lived

enough in jail ¥ AFFH @ But

it proved not a Mahal but more than
a jail, Sir. On the 15th August 1947.
1 also visited our elder statesman Mr.
Gopalaswami Ayyangar for his blessing.
With his long and varied experience.
he quietly asked me, “Look here, Gadgil.
have vou cny margin with you apart
from this office?” I told him that there
was nothing else to fall back upon.
Then he said, “Even this Rs. 5.500 will
not be sufficient for you.” I simply
laughed at it, but I realized in the
course of a year or two that there was
great truth in what Mr. Gopalaswami
Ayyangar told me. This luxury of Rs.
5,500 salary was a three months’ won-
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der, By the end of December, the
salary Bill was passed, and from the:
1st January 1948, the salary was re-
duced to Rs. 3,000 and an extra allow-
ance of Rs. 500 for a Cabinet Minister.
Although the salary for the previous.
months was Rs. 5,500 on paper—I was
one of those fortunate who had not any
other income, and who had done noth-
ing by way of business, nor had I piled
up any amount worth the name in my
profession, and so I had actually no-
other income which could be taxed on.
the scale applied tc the higher income:
slabs—I actually got Rs. 3,100 or there-
abouts, for the four months, September,
October, November and December. But
when the salary Bill was passed, and.
it came into operation on the Ist Janu-
ary 1948, the salary was reduced to:
Rs. 3000 subject to income tax, plus
Rs. 500 sumptuary allowance. And I
can assure this House that most of us
religiously spent this Rs. 500 on enter-
taining Members of Parliament, friends
and other guests, and so far as I am-
concerned, you have only simply to
refer to Mr. Shashi Ram, the caterer,
and you will find that this is amply
borne out, Leaving aside this Rs. 500
allowance, after deducting income-tax,
I actually got about Rs. 2.100 or so.
Then in October 1949, the Cabinet de-
cided to have a voluntary cut and the
salary came down to Rs.2.500. when I
actually got Rs 1,810 or so. Now the
salary is sought to be reduced to Rs.
2.250, From August 1947, up to the pre-
sent date, the prices have been increas-
ing, while the salaries have been de-
creasing. We started with Rs. 5,500.
and now the hon. Home Minister comes
with a very modest proposal, in my
humble opinion, for a salary of Rs.
2,250.

Now, Sir, other amenities. I shall
deal with them—what the other ameni-
ties were. There was a clause for a
free furnished house after the first of
January 1948 when the new Salaries
Bill was passed. It was interpreted by
the permanent services that free fur-
nished house meant that only Mali’s
pay would be paid by the Government,
the rest of it must be borne by the oc-
cupant. That meant an expenditure of
about Rs. 100 per month—on sweeper
and other items. Then, Sir,—of cours2
T was responsible for jt—nower used
for heating water had to be paid for.
Only light and fan. whatever power
was consumed by these. that was paid
by the Government. Then as regards
refrigerator. it is a sad tale so farasIam
concerned. for in the course of 4 years
and 9 months at the rate of Rs. 40 T
paid Rs. 2,280. With that sum I would
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-have purchased at least two refrigera-
tors, Then as regards air condition-
ing, only one room had been air-condi-
tioned in each Minister’s bungalow and
.in the first year the charges came to
Rs. 153 per month for 6 months. I
was completely frozen and discarded
the whole thing for the remaining three
.years because I could not afford. Now
consider Rs. 153 a month—in some
bungalows the charges come to Rs. 213—
that was the complaint of my friend,
Dr. Syama Prasad; I am sorry even in
-office I could not oblige him though I
am quite willing to oblige him now.
Then there is a scale of scheduled fur-
niture and some Ministers, not know-
ing that there was a strict Works
Minister, asked for more furniture and
I said: “No, you must pay for the extra
furniture or certify to me that it was
necessary for the proper and efficient
discharge of duty”. They could not
honestly do so. Therefore, they had
to pay and will have to pay for the
extra furniture that they may require.

Then reference was made to travel-
ling allowance. There has been con-
siderable misunderstanding. In these
four years and nine months I did not
get a copper coin for travelling allow-
ance. The procedure is: if I want to
travel by special train,—I had to do
it once—I had to requisition and then
‘the train was ready; if I had to engage
a chartered plane......

Shri A. K. Gopalan: I spoke about
daily allowance.

Shri Gadgil: I will come to it.
Do not be in a hurry. If I had to go by
a chartered plane, the same thing ap-
plice: H# T had +n an hv a saloon  the
same thine applies arnd if I had to go
by a coup—to be assaulted—it was the
same procedure. Not one copper coin—
1 want to assure my friend, Shri
Gopalan, and I am sure he has still an
operi mind— in these four yvears and
nine months. not one copper coin I
got.

Then daily allowance. The rule was
that you could draw Rs. 30 per day.
As far as I know, most of us did not
draw at all and some of us who drew,
drew it at the rate of Rs. 15 or the
actual expenditure whichever was great-
er. Probably we do not know the wor-
ries of a Minister in office. If he visits
another nrovince or stays at Govern-
ment House or stays somewhere else,
you wi'l be surprised tc kncw that he
has to rav—I am sorrv to sav—tins for
more than what he gets by way of
daily allowance if he chooses to draw.
Then T know it to my cost, and 1 ask
hon. Members to believe it, that even
out of th'= no Minister has ever made
even a copper coin, Now with the
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proposal of Rs. 2250, after deducting
the income-tax you will have hardly
Rs. 1,600 left. Then deducting Rs. 300
to Rs. 400 on maintenance of car and
depreciation and so on, you will hardly
have Rs, 1200 to Rs. 1300 left, which
is as much as a Member of this House
draws. Then as regards car, I have
also a SOTTOWIUIL iaic w lell, I got an
advance of Rs. 9,000 from the Finance
Department. and I promised to pay
them in 18 instalments of Rs. 500. I
thought it was a good bargain; there
was nothing in the agreement that I
was to pay interest. Then the car was
hypothecated to the President of the
Union, so that I could not sell it and
make money even if I wanted to do
that. When I paid the 18 instalments,
I thought I was out of this bargain, but
the bill for the subsequent mont
came—Rs. 394 for interest. Such are
the greedy and Argus-eyed officers of
Mr. C. D. Deshmukh’s departmeat!

Then the question was raised as re-
gards the standard of life of the gen-
eral_population remaining where it is.
But if you merely go by the monetary
increase in their emoluments, what
they used to get in August 1947 and
compare it with what they get
today, if you just move on
those lines, you will find that
Rs. 2250 is at least 50 per cen..
less than what on this principle they
would be entitled to have. I should
say this gesture is really genuine. Now,
1 want to ask hon. Members in all
fairness to compare what our Minis-
ters here ir the Centre get with what
corresponding persons in authority get
in other countries. Total up every-
thing. what they get in cash and what
they get in the way of supply of facili-
ties, and I have no doubt vou wouid
come to the conclusion that what our
Minister gets is not more than but
what is relatively fair. It is true. no
doubt, that the Government should
make a gesture. Thev have already
m~de a gesturs from Rs, 3000 to Rs.
2250. Whai would be the saving, after
all? If assum‘ng we accept the proposal
of my esteemed friend. Mr. Gopalan.
what wou'd b= the saving and how is
it going to hel!p raise the standard of
living of the veoole. I think his sym-
pathy is undoubtedlv genuine. I do not
want to challenge the hnna fides of mv
friend. Mr. Govalan, but I do feel that
although it is the business of the Oo-
position to oppose always. occasionally
reasonablenes: is not cortainly out of
place. So he has to consider the dignity
of this~office. Ten vears hence they
may come here and some of us—if we
are alive—mav go over to the other
side. I oromise him in those circum-
stances if you bring a Bill of that char-
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acter, I shall at least not oppose (4n
Hon. Member: you will not be allowed
to onpose). The character and dignity
of the office you should consider. Do
you want your Minister to go on a
bullock-cart in Delhi which is known
to pe a city of distances? And there
are so many engagements, social and
others. which he cannct escape; it will
be impossible,

Now, as regards sumptuary allow-
ance, Mr. Gopalan said “you should
have water party” (Interruption). I
was not present at yesterday’s dinner
and from what I read in the morning
papers, his associate Professor Muker-
jee, in fact pleaded that there should
be more and more of such occasions.
If that is so, if the purpose of giving
sumptuary allowance......

Shri A. K. Gopalan: They gave it not
at the expense of Government; they
gave at the expense of those who
were there.

Shri Gadgil: We are individuals also.
Suppose Mr. Gopalan goes to the house
of Dr. Katju—I hope he will call on
him one of these days—and if he mere-
ly talks over matters, there will be such
a formal atmosphere, but a cup of coffee
and a rasgoola or two immediately
break the ice and there is a heart-to-
heart taik. After all.........

Shri A, K. Gopalan: If he gives out
of Government money, I will say, I do
not want: if he is ready to sacrifice his

Shri Gadgil: After all it is said that
the way to a man’s heart is through his
stomach. I would just adapt it and say
that if you want to establish a sort of
comradeship between two opposing
parties the best place is a restaurant
or a club with the tea table standing
between them. I assume that we are
agreed on certain fundamental cate-
gories—otherwise there is no meaning
in constitutional agitation or belief in
constituticnal propriety or conduct. We
are agreed that whatever changes we
want in the life of the community or
for the matter of that in the funda-
mentals of the Constitution, those
changes will be brought about accord-
ing to the provisions of the Constitution.
That is the fundamental category on
whkich w~ are agreed, And if we are
not czareed, then mast_humbly I sug-
gest that those who do not agree have
no place in this country. Similarly,
the republican character of our Con-
stitution is a fundamental category on
which we are agreed. There are certain
fundamental categories on_ which agree-
ment is necessary before parliamentary
instituticns can function.
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So, these are matters for considera-
tion. Tomorrow Opposition may be in
office. After all is this a big sum?
Or, if you insist that Ministers should
have less, then even if they always
live according to a standard as
austere as some of us have been living,
is it suggested that those who have
got a litttle more should part with it?
Is socialism a private virtue or is it
a programme, an ideal which has got
to be concretized through proper cons-
titutional channels? I should there-
fore very respectfully ask the Members
of the House: What is the good of sug-
gesting Rs. 1,000? Out of that Rs. 300
will go by way of income-tax and
ancther Rs. 400 on account of motor
car maintenance. Do you want a
Minister of Bharat, a country with a
population of thirty-six crores, playin
a leading part in world politics, do ycu
want a Minister of such a country going
about with Rs. 300 a month?

Dr. Katju: Cn air,

Shri Gadgil: I think it is absurdity
par excellence and I am sure no Mem-
ber will go to that extent. I therefore
respectfully urge this for the considera-
tion of those Members who have tabled
amendments and would say that they
would be extremely reasonable in wiﬁl_l—
drawing them and showing a spirit
which is very appropriate.

Shri Velayudhan: As I was listening
to the speech of the hon. Home Minis-
ter I was reminded of the salary _oj X
a Minister suggested by Gpndhm
many years ago. That suggestion of
Gandhiji was accepted in Madras at
the time but it was not accepted by
some Provinces or by some Ministers.
It was an idea which was set up by
Gandhiji at the time, but I would
humbly submit that times have chang-
ed a lot and in my opinion it would be
very difficult for a Minister or even
for a Member of Parliament ts live on
that amount. After my graduation
when I wags working in the Harijan
Sevak Sangh. I was asked to receive
Rs. 6 a month. That was the amount
fixed by Gandhiji and I have Adrawn
at that time Rs. 6 per month but zai
the same time I was provided with z
set of clothes which I used te wash
myself. Now when I remember those
days I think that was verhans the
havpiest moment I had in my life.

Toeday times have changed and things
have become complex and expenses
have become high. We are now living
in a different India altogether. I am
sorry to say. I completely disagree with
my friend. Mr. Gopalan when he says
that a Minister should live on Rs. 1.000
per month. That is my personal
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opinion. Today circumstances have
changed, cost of living has gone very
high. when we fix a salary it is not
on ue basis of aa iaeal or a theory that
we do so—we decide it on the basis
of exped:ency, convenience and environ-
ment, and on the whole 1t is common-
sense that decides these things. When
I read the Biil and now when I heard
the hon. Home Minister, I thought it
was a proper and reasonable arrange-
ment that the Treasury Benches have
made. Even we, Members of Parlia-
ment, are daily getting letters that we
s}wuld send so much to this organisa-
tion and so much to that, so much to
this relative and so much to that rela-
tive, simply because they think we are
drawing Rs. 40 per day even though
they know that Parliament does not
sit on all the 365 days. There is an-
oiher big misunderstanding amongs!
the public. They think that we are
living in rent-free houses and that we
are also given iree conveyance, That
is the impression not only among the
poor pzople but also among the educa-
ted ciasses. I myself was under the
impression that the Central Ministers
would be getting free cars from the
Government just as the Ministers in
the S ates do. But onc or two months
ago when I had an occasion to get into
a car with a Minister I asked him how
much it had cost and when he had pur-
chased it, he said it was bought by his
own money and not vurchased by the
Government and that in  the Cenire
every Minister will have to purchase
his own car. My opinion is that a
Minister should be given a State car
ani he cheuld nct be made to spend
for it. Why does he come here? He
comes here not for his own purpose—
he wan's to serve the nation. I speak
s~ frem this s'de without iealousy and
discontentedness. Tomorrow I also
want to get into the Treasury Bench.
I 2m not iealous of Ministers or Mem-
bers of Tarliament drawing some
monev I‘ is a different question if
thev 2re in poWwer today. But the
salary question should be looked at
from a different angle. Garndhiji looke1
at it from a 4'%crent angle when he
said it should bz Rs. 500. He wanted
to have a socie'y which was much less
complex. much les< costly. and he went
on the bhasis of non-violence. We all
acceoted that princiole at the time but
we have failed to carry out it so far.
Nor do I think we are going to adopt
it whether it is Congress that is in
power or some other party. About the
nrinciple behind the salary question,
I mav sav that todav a Member of
Parliament, or for that matter even a
Minister, is the most hard hit person.
Ac far as I am concerned. I mav say
that last year when I was a Member
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of the former House I had not only my
allowance as Member but as my better
half was also a Member here, it came
to Rs. 80 daily and at that time it was
a big income—it was a double income.
But when I left Parliament last year
I'had hardly Rs. 2,200 in the bank.

Sardar Hukam Singh (Kapurthala-
Bhatinda): Your wife must have hrad a
separate account.

Shri Velayudhan: No. Actually I
had no bank account—she had it. it
is a fact. it can_be verified by anybody.
And Dc'hi is a very costly place. Before
I became a Member here I was having
a car. I was getting a salary of Rs. 600
to 700 as Information Officer of the
Government of India. In‘fact, what
I did when I became a Member of
Parliament was that I sold the car
because I found it very difficult to main-
tain a car with such an uncertain in-
come. For example, the Parliament is
over and it will not be summoned for
two months, I will always be think-
ing when the mext session wiil com-
mence because I have nn other income.
I am not doing anv business. Nor any
I doing any journalistic work. I do not
helong to a rich family. I belong ‘o
an un*ouchnble familv sni I am de-
pending upon myself, Therefore, I
have no other income. Unfortunately.
in this couniry a very miserable and
dangerous thing that is hapvening is
that people criticise the party which is
enjoying power, because the critics have
not enioyed it. That js the main mala-
dy. When a man becomes an M.P. or
M.L.A.. people Inck omn him with ieal-
cusy. In Travancore-Cochin, an M.L.A.
aets onlv Rs. 120 n.m. hut neonle envy
him. because. perhaps, he wields much
influence in politics. But he is poor
at the same time. In the same way,
I can quote my own example and the
example of many friends on this and
the other side.

The other day I was going through
the proceedings of the House of Com-
mons Debates on the Salary Bill. We
are hare to develop a parliamentary
democracy—I mean people on this side
and on the other. We are here to look
at things from the country’s point of
wview, Therefore, I wish to remind the
Treasury and Ooposition Benrches that
the debate in the House of Commons
took not more than five minutes on this
subject.

An Hon. Member: But you have
taken more than flve minutes!

Shri Velayudhan: When I moved this
amendment I thought that there would
not be much discussion. We are res-
ponsible people here. The Treasury



4955 Salaries and Allowances

[Shri Velayudhan]

Bench is not a collection of untouch- ’

-ables. Similarly, we on this side are
;not also untouchables. Al]l of us are
part of the Government, part of the
Nation. After all, people do not feel
jealous about the salary drawn by big
business magnates, Who feels jeal®us
about a Tata, or a Birla, or a John
Matthai getting Rs. ten thousand per
month; Nobody. But when a Velayu-
dhap goes to some place, people start
saying, “You are drawing Rs. 40 a day.
“Why do you not do something for me?”
It is a real malady with the people to-
day. My humble opinion is that if it
is to be cured, we should have a
different type of approach between the
Opposition and the Treasury Bench.
‘We have got an opportunity for the next
four or five years to develop parlia-
mentary democracy in India through
this Parliament and become a model to
other Asiatic countries. If we want
to do that. if we want to solve the
problems of the people, then the Trea-
sury and Opposition Benches should
not fight like enemies. No Minister
shou'd be asked to live on Rs. 40 or 30
a month. Somebody said. “Give the
Deputy Minister only Rs. 750 a month.”
T do not like that type of approach:
1 am against it.

Then there is another point regard-
ing the Deputy Ministers and the
Parliamentary Secretaries. Why can
they not be given the same amenities
as Cabinet Ministers? The Bill does not
give them fhose amenities.

Dr, Katju: May I interrupt for a
mwinute? I myself overlooked it, but
you will find that in the definition
ctlause the word “Minister” is so de-
fined as to include Deputy Ministers.
‘So. wherever Deputy Ministers are
mentioned. they are entitled to the
same facilities.

Shri Syamnandan Sahaya: That
mmeans Deputy Ministers also will have
free houses. This is what I was trying
‘to point out to you.

Shri Velayudhan: The sumntuary
-allowance of Rs. 500 is not given to
Deputy Ministers., You may fix the
amount at Rs. 250 or something like
that; but as the other Ministers the
Deputy Ministers must also get the sum-
ptuary zallowance. The Deputy Minis-
ter is a responsible person. In many
rasnacts, T think he is mere responsible
than th2 Minister. We have got some
first class men on the other side. Take
Mr. .T2in. He was here with me some
time 2go and he is one of the best
Ministers. Then take the case of the
able Mr. Karmarkar. They are all very
respnnsible people. They have ex-
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penditures too. Why can you not ex-
tend the same facilities to them? The
Parliamentary Secretaries are another
tribe, I do not know why they are
treated as untouchables, They are not
cven given a room in which to work
just as a Joint Secretary or Secretary
would throw some papers to the Super-
intendent, some papers are thrown
to these Parliamentary Secretaries and
they work according to the whims and
fancies of the Ministers, My humble
opinion is that a Parliamentary Secre-
tary should be given due respect, due
consideration, In regard to his work
also, he should be treated on par with
Deputy Ministers. All concessions ex-
tended to Ministers and Deputy Minis-
ters must be extended to the Parlia-
mentary Secretaries. 1 completely
agree with the Home Minister in regard
to the remarks that he made.

With these few words, I conclude.

11 am.

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
May I for a moment speak not as
Prime Minister but as a person who a
little over twenty-one years ago pro-
posed a resolution at the Karachi Ses-
sion of tho Indian National Congress,
in which there was a part which sug-
gested that normally the salaries to
be paid should not exceed Rs. 500 a
month. That resolution has often been
pointied out to me and to many of my
colleagues in recent months. I believe
a great many references were made to
it during the election campaign. I am
perfectly prepared to admit that those
references and criticisms wcie prima
facie justified. That resolution said
that as a rule Rs. 500 should be the
maximum salary, except in the case
of experts etc, Well, a great deal has
happened since them and even taking
that resolution which we put into prac-
tice largzly when some of our col-
leagues became Ministers in Provincial
Governments in' the middle thirties.
They took Rs. 500 as salary. but the-
took—and it. was inevitahle—certain
other privileges like a State car etc.
and a houre too. That was in a sense
inherent in that Karachi resolution
too. Actuallv therefore. if vou work
it out. it works out to much more than
Rs. 800 if you give a car and a house
etc. Bt apart from other things,
the House knows verv well how
things have chaaged and 500 rupees of
those davs are not worth so much today
in regard to both the value of the money
and its purchasing power due to de-
valuation and the much higher taxes
than one has to pay. If any kind of
rouch and readv calculation is-made. it
will be found that there is very littie
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difference between Rs. 500 then plus
the privileges attached to them and
what we suggest should be paid to
Ministers now. It is difficult to be ac-
curate about these calculations but I
do submit that there is no major
difference and we have tried our best
to follow generally speaking that policy
that was laid down then.

Of course, I am for the moment talk-
ing about the salaries of Ministers and
not about the other salaries that are
paid and that are governed by all kinds
of rules, laws, assurances and .the like.
That is a separate matter. All ihat
took place four or five years ago at the
time of the change-over in the Gov-
ernment. All kinds of assurances were
given and naturally those people who
Jhave given those assurances want to
abide by them. It is not good for as-
surances to be given and not to be
kept. unless there is a force magjeure or
something else that happens. Some-
times, I think it may be said rightly,
that many of the assurances that were
given were not justifiable or right in
the larger scheme of things. That is a
matter which we can examine.

For the moment we are dealing with
Ministers’ salaries and we in the Cabi-
net gave a great deal of thought to
this matter. We all of us had personal
exnerience of it during the last few
years, On the other hand we wanted
to reduce the salaries to the lowest
possible scale, not merely to save a little
money for the Government. but be-
cause we realised that after all Minis-
ters of the Central Government should
set an examvle to others. It is more
from that point of view that we do this,
in that it will have a certain sobering
effect on athers too, if not immediately,
well, gradually.

Now most of us calculate, I suppose,
our expenditure on various necessities,
etc. Inevitably a Minister, I think,
ought to have what I consider certain
facilities for work, if you want good
work from him—a quiet place to work
in. He cannot work if he is surround-
ed all the time., You should give him
those facilities whether it is a house or
wherever it may be and certain other
conveniences so as to get the best work
out of him. They cost a little in the
shape of the residence you provide. My
hon. colleague, Dr. Katju, said that he
would gladly live at Okhla or some dis-
tant village near Delhi and come here.
It is not convenient either to him or to
the work or to those who have to deal
with him.

Then, we have to deal—all of us here,
not only Ministers, but Members also—
with this - extraordinary city of
New Delhi. which is situated quite near
one of the most ancient cities in the
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world, that is Old Delhi and yet is so
different from it, so mixed with it and
yet so different, where standards of
living or expenditure are so very heavy,
that I may say they are heavier than
most capitals in the world. It is ex-
tremely difficult. I wish that all of us
really gave thought to it as to how to
control New Delhi. Each hon. Member
here has to face the situation. I think
the average rent in Delhi is amazingly
high. If a person wants to build a
house in Delhi, my hon. colleague the
Minister of Works, in that particular
New Delhi Area charges a premium,
which is colossal, apart from the rent
and other things,

The Minister of State for Finance
(Shri Tyagi): That is the market rate.

Shri Jawaharlal Nehru: The market
here is governed by a few millionaires
and others. The result is that other
people do not have a chance. I do not
know how to get over the difficulty, but
there it is.

Anyhow we gave a great deal of
thought to this matter and I do submit,
speaking from a good deal of ex-
perience, that the figures we have given
are about the lowest that could possi-
bly be given. if you want thase mini-
mum facilities, etc., that have been
mentioned.

My hon. colleagues and I may carry
on work to the liking or not of some
hon. Members. Our policies may be
objected to or criticisead. But one fact,
I think, is very clear, that we in this
Government are terribly hard-worked.
We may work foolishly or wisely, but
we are hard-worked and the strain on
us is tremendous, the strain of actual
work, the strain of Parliament, the
strain of interviews. We do not even
have what other countries normally
have, some off-days, Sund:s- - Sa‘ur-
days. It is a continuous strain and in
that strain it becomes necessary to
organise one’s life carefully :¢ a: to
get the best out of it in the shape of
work and not to collapse. That fact
also might be borne in mind,

Now, if I may speak just for a
moment personally, the hon. the Home
Minister said that one test should be,
and it is a good test, you must not take
into consideration the personal income
of a Minister, because if you do it, then
you may get only persons who have
personal income. Suppose there are
some Ministers who can afford to aug-
ment their salary with their versonal
income, Then there is an invidious dis-
tinction and difficulties. One tries to
keep up standards which the other can-
not keep up, and it is not fair. There-
fore, while having a salary as low as
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possible, it should be enough for him
to do his work and keep up such dig-
nity, etc., as a persoa should keep up in
surh 2 nocition, without any addition
from nis personal income. I know that
many of my colleagues have been hard
put to it to do this and have had to
resort to such personal resources as
they possessed.

The House will forgive me for being
rath:r personal, My own ijncome, ths
onl: income practically speaking that I
have apart irom the salary, has been
the author’s income. Those royalties
from bocks stopped practically when I
became a Minister, because I could not
write books. Scme of them over-flowed
from past periods; some royalties con-
tinue to come, but naturally they shrink
and gradually disappear after a few
years. I am a little fortunate that if
I am hard put to it, I can earn by writ-
ing again. So, I have no fear from
that point of view.

When I first joined Government, I
was not used to salary, having never
received any salary in my life, and it
was a kind of extra to me—I felt and I
was rather lavish with it, I did not
possess a motor car when I joined Gov-
ernment. The previous time I had a
car was fifteen years back when it was
taken by the police and I thought it
was not necessary to purchase a car.
I did not possess a car for many years.
So I bought a car. I felt I had plenty
of moncy; I did not realise that I was
spending far above my means, although
in those days we used to get double
the salary we are getting now.

Sc, we came down in the scale of
things. I am fortuna‘e or unfortunate.
as you li%e, in that I have no family
to support. I am a widower; I have
no children to educate-and I have re-
latively simple habits. Now, one thing
I shuulC lite to make clear. An hon.
Member has put in an amendment about
the Prim=2 Minister getting a sumptuary
allowance of Rs. 1,000 a month, while
the other Ministers get nothing at all.
Well, the Prime Minister—I want to be
quite frank with the House—is a
favoured individual in this respect. He
de- ¢ “raw the Rs. 500 allowance.
But he is connected with what is called
the Government Hosnitality Organiza-
tion of Rashtrapati Bhavan, so that all
his official hospitality automatically goes
to the Government Hospitality Organi-
zation. The result is that there is no
point in the Prime Minister drawing an
allowance. He does not draw the Rs.
500; possibly he spends much more than
Rs. 500: it varies, of course but it all,
goes automatically to the Government
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Hospitality Organization so that in
future too if this arrangement conti-
nues, he will not draw this sumptuary
allowance; his establishment is a part
of the Government Hospitality Organi-
zation. So far as other Ministers are
concerned, of course, it depends on the
Ministers but inevitably all of them
certainly—some a little more than
others—have to indulge in some hos-
pitality. People may think that hos-
pitality means ‘feasting’. It is not. It
is really an occasion to meet people,
not only people from our own country;
foreigners may come here. Each Minis-
ter has to deal with all kinds of dele-
gations, deputations, conferences and
the like and New Delhi becomes more
and more an important centre of in-
ternational and national conferences.
One has to meet them, one has to ask
them {o meals, parties, small or big
and that is costly business. I doubt
very much if any Minister spends even
his sumptuary allowance. He over-
steps it. He cannot help it. Perhaps
occasionally he might. Normally he
.gtoes beyond it because he cannot help
it.

I just heard a reference was made to
Parliamentary Secretaries. Parliamen-
tary Secretaries were started in the
Provincial Governments some  years
back. The parliamentary secretary here
is different from the parliamentary sec-
retaries in the States as they were. The
parliamentary secretaries in the States
really corresponded to some extent with
the Deputy Ministers that we have here
now., They ought to have corresponded
with them, but in actual fact, perhaps
they did not. So when we have Deputy
Ministers here it seemed to me that
there was no point in having that type
of parliamentary secretary here. It is
just baving more people and there is
no point in it. Therefore last year
when I started this system of parlia-
mentary secretaries, there were honor-
ary parliamentary secretaries get-
ting no payment at all of any kind
except when they were called upon to
do some official work in between ses-
sion times; it may be that if they are
summoned—they were not supposed to
do regular work—they came or they
were sent for two or three days some-
where to enquire into a particular mat-
ter and normally Member’s daily al-
lowance for these days were allowed
to them. They are honorary parliamen-
tary secretaries and personally I think
that that should not be changed. It is
a good practjce . I should like to have
a number of varliamentary secretdries
in this way each Minister to have one
or two to help him. That is no addi-
tional burden on the Exchequer and it
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gives some training also and employs
a number of usually younger Members
in the House in certain Government
work; that gives them an insight into
it also. Thereiore, I would suggest that
parliamentary recretaries shouvid not be
brought into this paid grade and they
were deliberately kept out of it. After
all if a person. is to be paid, there is
the Minister, there is the Deputy Minis-
ter. It is not quite clear to me why
you should have another grade for the
parliamentary secretary. That, of
course, is for the House to consider.
It is a matter of principle. I am mere-
ly giving my own opinion about it.

Then there is this question of resi-
dence and as I said a residence should
be a place where a person, a Minister
can do work quietly and efficiently. As
to the old so-called Ministers’ houses,
of the old Executive Councillors’ houses
I dislike them intensely from every
point of view, whether it is the external
appearance or the internal lay-out or
the furniture there or the darkness that
surrounds them inside and outside. It
is an extraordinary place there, and
yet they are big, costly to keep up and
a nuisance. I would much prefer con-
venient and smaller houses. The bur-
den of rent will be less and the burden
of upkeep will be less too. In fact, in
future, I suppose and I hope that no
big houses would be built in Delhi .at
all. The foreign missions may build
them if they like. One of the reasons
why New Dealhi is so expensive is be-
cause of these big houses with large
comnnunds. If vonr have to go to your
next door neighbqur, it is half a mile
away practically, It is not a city; it
is a spread out place. So we have ‘to
fill that in and make it more like a city
so that one can walk across or bicycle
across and do things, instead of being
forced to maintain a standard which
very few people can afford to maintain.
I submit that the Bill as placed by
my colleague has taken into considera-
tion all these matters and I commend it
for the approval of the House.

Shkri Vallatharas: So far as the
principle is concerned. the dignity
of the Minister and the convenien-
ce for him to discharge his duty
"must be properly attended to. The
manner in which -the status and con-
venience have to be maintained is ‘he
only point for consideration, and whe-
ther it can be managed with Rs. 2,000
a month or with any thing more or
less is a matter for liberal considera-
tion. So far as the payment is con-
cerned, the question of the taxpayer
must be taken into account, as to how
much he has to pay year after year
for the upkeep of this Government
and the Government officials and the
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benefit that he derives. During the last
five years, nol to speak of the previous
years, however much these hon. Mi-
nisters might have laboured hard over
their work, the dissatisfaction prevail-
ing in the country goeg t9 show that
the constitutional form of Government
has not been conducive to the welfare
and happiness of the people in general.
Particularly with this atmosphere in
the background the Ministers will have
to view the situation. Personally I
have no grievance because I know what
amount of money is needed for the
upkeep of an educated man and also a
person who deals in several businesses
and has several friends. Here only a
little reoral courage is needed. If the
hon. Minister so decides, he can con-
fine his expenditure to Rs, 750 or Rs.
500. There is absolutely no use saying:
We have got to feed an army of people;
we have to maintain two families; we
have to receive guests; we have to
give them coffee. After all the dignity
of the taxpayer is not maintained. I
hgive no sympathy with those hon. Mi-
nisters who say all this. I know that
their standard of diet and personal liv-
ing should be on a higher level than
the ordinary taxpayer. I do not want
them to live in slums or to be starved
out. They who are working hard in
this country on behalf of these poor

- people should also be able to show to

the public that they are maintaining
the same old standard., For instance,
I can tell you that I am having this
two cubits of cloth, two cubits of dhoti
and a simple shirt. I have got half a
dozen of them for the whole year
round. I can increase this standard to
any extent; I do not prefer that. When
it is the President’s dinner or the
Ambassador’s dinner, unless they
allow me in this dress, I am not pre-
pared to accept the invitation. I have
no experience of hon. Ministers’ ways
of living in Delhi except for the last
three months. These Ministers are
less romantic. But the provincial Mi-
nisters are highly romantic. I know
of the financial conditions and equip-
ment and life of many of these Mi-~
nisters when they entered the
ministerial office. Today they are by
far richer. Each has got his own in-
dividual concern. Many of them have
got concerns in the names of others.
I can prove this if the Government
wants. To become a Minister is a
blessed thing in this country. There-
fore, as a matter of fact, I do not feel
that any Minister feels any scarcity of
money.

There is a story told in Trivandrum:
I hope my Kerala friendg will not mis-
understand me, There was a peon
serving under His Highness for a
number of years; of course, the pay
scale was very low. He was 80 years
old and he had not property of his
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own. Then, he requested Hi§ High-
ness to discharge him from service, and
he was discharged. On that date, he
asked a favour of His Highness, His
Highness wanted to know what the
favour was. He asked His Highness to
give him an order in writing that he
should be counting the waves at Cape
Comorin all round the year. Feeling it
to be a funny thing, His Highness gave
the order. I do not know whether this
is true or false; but there is the story.
The man came to Cape Comorin and
began to count the waves, If a pllgmm
came there and wanted to have a dip
in the sea, he would not allow him by
saying that he has got His Highness’
order to count the waves and that
there will be disturbance. Then he
will be tipped two annas or three an-
nas and the pilgrim will have his dip.
In that way he became rich and built a
big bungalow. When His Highness visit-
ed Cape Comorin some years later, he
was pleased to see that his order had
been put to proper use. To be named
as a Minister for name’s sake, that it-
self is sufficient; one can boss over. As
a matter of fact, the question of pay
does not rest anywhere. I have seen
the life of the Ministers who were hard
workers and who have lived with me
in detention for several years. I should
speak; though rebelliously within my
mind. without any restraint—when I
speak out I have to preserve g sense
of decorum; I should not say which of
the Ministers has been honest and
which of the Ministers has abused his
position; I only wished to touch upon
the point.

I am not concerned with these
things. Here it is a question of the
capacity of the tax payer. I have
come here. Mr. Velayudhan said that
he and his wife have not been able to
save any amount, I should say that
even with this 40 rupees a day, if we
maintain a certain standard, we are
bound to save a good lot, at least -Rs.
5,000 a year.

Some Hon. Members: A year?

Shri Vallatharas: I will do it; I shall
show how. unless you soar high above
this standard.

Shri Velayudhan: Some have five or
six children.

Shri Vallatharas: There are different
categories of people. Here, the pay
of an hon. Minister ranks on a level
with those officers who have been left
to us as a legacy by the bureaucratic
foreign Government. I see Deputy
Secretaries and Secretaries are receiv-
ing salaries of 2,500, 3,000 and 4,000.
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But, they have been brought up in a
different atmosphere. They were
maintained on a separate basis. Our
position is not like that. The scales of
pay of the officers in the permanent
regular services have also to be reduc-
ed a lot. We expect those people to
make voluntary offers of cut. They
will not make it in their life time un-
less we pull them down by statute or
other means.

So far as the Ministers are concern-
ed, they must make up their mind
somehow or other to reduce the
amount which they receive from the
public purse towards their equipment.
There are several amendments. I have
moved an amendment that the Mi-
nister’s pay will be about Rs. 1,750 and
that the Deputy Minister’s pay will be
Rs. 1,000. I have calculated on this
basis. The Members of this House get
Rs. 40 a day. For 30 days, it comes to
Rs, 1,200. I allow another Rs. 500. I
think this is a very reasonable scale.
Our Prime Minister has stated the
difficulties that each one has to face.
I really appreciate his difficulties. At
the same time, I would plead for
greater moral courage to be built up,
in respect of the scales of pay that they
want to allow. Our Prime Minister
has been in a very pleasant mood to-
day and he has also pleasexi ug oo far
as his representation is concerned. On
the other hand, I want to make one
observation. So long as your standard
of living sticks to a certain position,-
you do not come down. You must
come down. I am a lawyer; I have
come here. I have been earning Rs.
1,000 or 2,000; I do not have anything
now. I have a debt of rupees 20,000 or
40,000 as a result of my political life.
Am I to plead that because I have lost
my profession, and everything, at least
here I have to live here in a higher
standard with greater pay and re-
muneration. But, I must tell poipt
blank that in the face of the popular
dissatisfaction that there has not been
a good Government, to the well being
of the people, we are not justified in
drawing any amount which would go
to show that we are maintaining a
higher standard of living than the
ordinary taxpayer.

As a matter of fact, tapping the
sources of Income-tax are not yet fully
exhausted. Income-tax is in an infant
stage, It has not reached such a stage
as to put in sufficient revenue in the
coffers of the State to meet all these
expenses. There is a sort of, what is
called in Tamil matranthai step-
motherly treatment so far as Income-
tax proposals for the capitalists are
concerned. But, the poor map is tax-
ed. Along with this, there are several
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other things that go to make this
taxation system a permanent one for
some years to come. That is another
question.

Finally I have moved some amend-
ments. After hearing the hon. Prime
Minister, I am not going to press them.
I do not suspect his bona fides. I do
not dispute his statement of facts
when he puts them in such a manner.
Any way, I wish to say that there must
be a moral courage on the part of the
Ministers to reduce their pay and
emoluments at least to the extent of
keeping them on a level with the
ordinary Members of this House.
Therefore 1 want, that between 1,000
and 1,750 rupees they mdust try to live
as far as possible. If threy feel that
their dignity is not maintained, they
must come forward and explam how
the dignity is to be maintained. From
Rs. 5,000 it has come to Rs, 2,000 and
their dignity has not suffered. Of
course a scale of 500 rupees was
envisaged in 1921. I was also surpris-
ed when Mr. Gopalan supported that
principle. So many years ago Rs. 500
was fixed, Now, we must at least
allow three times 500. I think Rs. 1,500
will be normally adequate, if we take
into account the sum of Rs. 500 that
was fixed in 1921, As a matter of fact,
it is 1mpossxble to stick to that scale

i g v emvlo pie over

ed by popular oplmon in this country.
That is why I submit that there must
be moral courage on the part of hon.
Ministers to feel that they were once
workers and that they are not living a
more abundant life whiclr is so out of
tune with the days gone by. By our
behaviour, the permanent Service offi-
cers who are receiving Rs, 2,000 and
Rs. 4,000 must come down with
voluntary cuts of salary. This tendency
for high salaries in our officers, whe-
ther ICS or IAS has not come down.
Without = suggesting that their pay
should be cut down to some extent,
they still think that they are hlgh-
born creatures and high bred creatures
that they ought to be maintained in
the interests of the country. I can
tell them this. After the Opposition
assumes some  strength, at least in
course of time, they will have a very
severe visitation, I should say that
their salaries would be reduced to any
extent. Even if those officers boycott.
the country will bear that, and effi-
cient people from among the middle
classes will come up to discharge those
duties properly. It is not as if the
country will be in a despair if these
officers happen to go on strike.

Mr. Deputy-Speaker: This is not the
thcers Salary Bill. The hon. Mem-
ber is straying away far.
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Shri Vallatharas: I am only drawing
a comparison. We are not thinking
in such water-tight compartments. I
crave the indulgence of the Deputy-
Speaker.

Mr. Deputy-Speaker. That is not
covered by this B

Shri Vallatharas: When we talk of
a certain matter, we have to assume
certain liberties. In this case the offi-
cers’ pay goes higher than the salary
of the Ministers under this Bill, We
cannot have Ministers on a low pay
and servants on a higher pay. That
cannot be there always. In these
circumstances, I would appeal for
greater moral courage and withdraw
my amendments. I do not want to
make further comments.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): I do not wish to go
into the controversy that the Home
M_i]!llister raised when introducing the

il

Dr. Katju: What controversy? About
Rasagullas?

Shn‘%amngadhar Das: Have patience,
Sir, He has 'mentioned a salary of
Rs. 2,250 and in order to arrive at the
net amount, he has deducted Rs. 481
on account of Income-tax assessing the
house rent at 123 per cent. of the
salary, ] believe,

But the rent is not included. That
is what I understand. The income-
tax on the rent has been taken into
account, but the rent has not been
included in the salary. The rent of
the bungalow as well as the upkeep
of the bungalow with Malis and other
servants—the amenities that the Mi-
nister enjoys—are not included in the
salary. My friend Mr. Gopalan has
got some figures from somewhere
which I do not have, but I believe if
all those amenities, medical service,
telephone for private use—that is to
say the Minjster must have a telephone
which the Governmeni must pay for
in the performance of his official
duties. but he is using that for private
purposes also—if we take all that into
account, I have no doubt it will come
up to at least between Rs. 3,500 and
Rs. 4,000

Dr. P. S. Deshmukh (Amravati
East): What are the private purposes?

Shri Sarangadhar Das: I do not
want to harp on the Congress resolu-
tion of about 21 years ago which fixed
the maximum salary at Rs. 500. Five-
hundred rupees at that time is equi-
valent to Rs. 1,500 or so now. And
also the kind of life that the Ministers
as well as we ourselves were leading
in different places during the inde-
pendence movement was far different
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from what it is in Delhi. Not only
the Ministers, but also the Members of
this House know that there is a sort
of compulsion here and your ex-
penditure goes up when you come
from your provincial town to Delhi.
The observauon that I want to make
in this connection is this. Whether it
is necessary to have a salary of Rs.
1,500 or Rs. 2,000—is not the point.
The point is this. India is a poor
couniry. Her per capita income is
very small. From that point of view,
are we justified—whether Ministers or
Members of this House or of the Legis-
latures-—to have such a disparity in
our emoluments, such a disparity from
the ordinary man’s income? And if
that disparity becomes too much, then,
to that extent, we take ourselves away
from the common mass of people.

I know in Delhi the Ministers, whe-
ther they are Members of this House
or not, as soon as they become Minis-
ters, they have streamlined cars.
Some have a Packard, some have Rolls
Royce and so on. But should e not
think of some way of behaving in the
matter of the purchase of cars so as
to keep their expenditure down and
not to look so aristocratic in com-
parison with the common people around
us? That is the point. So, 1 agree
with my friend, Mr. Vallatharas, when
he said that the Ministers should have
courage, I would add to that that the
Members of this House should have
the courage to lower the style,

For instance, the Prime Minister
himself said these bungalows for the
Ministers—all the bungalows,—were
- very expensive. I might mention here
that many years ago when I lived in
Japan I had a chance to see the ways
of living of the Japanese. They are a
very artistic people; they work with
their own hand,—children, women,
everybody—and if the number £
members in a family is very small,
they do not have a large compound.
They have such a compound as they
can keep beautifully and artistically.
Now we have compounds here and also
in the provincial capitals which are too
big. and yet there is a paucity of
plots for building new houses. So,
these big compounds that the Minis-
ters and big officers occupy now should
be divided up into small plots and
small bungalows should be built on
them.

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
That is being done now.

Shri Sarangadhar Das: In that way
could we lower the style. This style
was the style of the Britishers, the
conquerors who wanted to live in
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grandeur so that we would bow down
before them.

Pandit Thakur Das Bhargava
(Ggggaon): They were getting Rs.

Shri Sarangadhar Das: That is a
point. With their Rs. 5,500 they were
able to keep the compounds beauti-
fully. You cannot keep the compounds
beautiful; half a dozen Malis are re-
quired to do that—on Rs. 2,000 or
Rs. 2,500 a month. Consequently, it
becomes necessary to cut down the size
of the compound, and the size of the
house whereby you can keep it on a
lower income than what the Britishers
were getting. My point is that the
British system of prestige, and their
style of living should be forgotten
now, and according to the Indian style
whatever is necessary, should be pro-
vided so that the Ministers can func-
tion properly, and do their work
properly. I do not mean to say what
the salary should be, Rs. 2,250 or less
than that, I only appeal to the Minis-
ters and also to the Members of this
House that in determining the emolu-
ments that we, the representatives of
the people, should receive, it would de-
pend on how far we are willing to
lower the style of our living that we
have been having in Delhi for the last
number of years.

I also wish to point out another
thing. The hon. Minister said a car
is absolutely necessary. How is it
then I have been told by people who
visited Europe that in Norway only
one Minister—the Minister of Finance
who is a wealthy man—has his own
car, not at Government expenses, but
at his own expense. Evean the Prime
Minister does not have a car. The
Prime Minister’s wife goes in trams
and buses for marketing. Whatever it
is, I wish to impress on the House that
when we are Members of the House,
we go about walking in -the streets, and
sometimes when it is necessary, we go
mn a tonga, but how is it that the
moment I become a Minister, I must
have a streamlined car? No more
walking, no more tonga for me! We
must get rid of that idea, and only in
that way, can we keep ourselves in
contact with the masses to whom we
had belonged during the independence
movement.

With regard to salaries, in Japan
which is a small country but which
has been highly industrialised, the
salary of the Prime Minister was
somewhere about Rs. 750 or Rs. 1.100.
I do not know what it is now. Al-
though it is a long time since I lived
there, I still remember that their life
was such that they could easily mix
with the ordinary people. There was
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no disparity as we have here. The
hon. the Minister does not wish me to
go into the salaries of officers. But all
along we have been having that kind
of disparity. Take the Postal Depart-
ment for instance. A postman now
gets somewhere about Rs. 25 or Rs. 30
per month, while the head of the de-
partment may be getting some Rs.
3,000 or Rs. 4,000 In Japan and in
America, the two countries with which
I was closely acquainted—I do not
know anything about European coun-
tries and so I do not want to say any-
thing about them-—the disparity was
never more than four or five times the
pay the lower man gets.

Inasmuch as our per capita income
is very low, there is no justification
for us, or for the capitalists to make
lakhs and lakhs of rupees to store up
for themselves. If we increase our
pi2r capita income, we will be justi-
fied in having those stream-lined cars,
but I would say that at the present
time, with conditions in India as they
are, a motor-car is a luxury. These
luxuries should be reduced as far as
possible, consistent with the Ministers
doing their work efficiently as servants
of the public. I have no amendments
in this respect, nor am I supporting
any amendment, but I only want to
bring this to the attention of this
House and also the hon. Ministers,
that they must do something in the
near future to reduce the style of liv-
ing, so that they will be nearer the
masses. Otherwise there is no use
pointing out “You live on air. we shall
tive on milk and honey.” That thing
will not do. I should like to ask the
hon. Home Minister—and I hope he
will tell us in his reply—whether it is
fair to say that Rs. 2,250 minus Rs.
481 is all the income of an hon. Minis-
ter, when all the amenities are there,
such as a free house, a garden. a tele-
phone and such other things, and if
these are all included, the income
would be much more than Rs. 1,770.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That the question bz now put.”

Mr. Deputy-Speaker: As soon as a
closure motion is made, I have to put
it to the vote of the House. When we
come to clause 3, hon. Members who
have not spoken on these things can
bhave their say. So. I do not think
there is any need to nut it to the vote
of the House. and I shall call upon
the hon. the Minister to reply.

Dr. Katju: After the very illuminat-
g speeches delivered about-their own
personal experiences, by my_ hon.
friond the Prime Minisfer -and Mr.
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Gadgil, I do not think it necessary to
detain the House for more than three
or four minutes. Much has been said
about the Ministers taking to luxu-
rious standards of life, and I really was
unable to follow this line of argument.
You want us to work, you want us
to go about attending Conferences,
meetings, Cabinet meetings, Sub-
committee meetings, etc. Now what
do you want us to do. Do you want
us to go on a bullock-cart or on a
tonga? There must be some sort of a
conveyance, because I do not know
how many hours I may have to work:
when I come. I understand that if
you take a tonga from Parliament
House to the Old Deihi station, very
likely it will cost about Rs. 3, and if
you have to go there four or five
times a day, the expense would come
to about Rs. 15 or so. And keeping a
bullock-cart these days is very ex-
ensive also. The bullocks have to be
ed. Therefore on the whole. keeping
a motor-car is less expensive than
keeping a tonga or a bullock-cart.
That is all I have to say, so far as
this luxury business is concerned,

The hon. the Prime Minister has
already dealt with the 500 rupees reso-
lution which was adopted at Karachi.
I shall add one bit to that from my
own personal experience. I became a
Minister in the United Provinces in
1937 and I started with a salary of
Rs. 500, plus a residence, and a motor
car which was handed over to us by
Government, and two years later, when
we resigned, we had to return them,
and I believe there was a maintenance
allowance of Rs. 150, Compare that
with what obtains today. The hon.
Member who spoke just now said that
the net income comes to about Rs.
1,769 excluding income-tax. From that
you deduct the cost of maintaining a
car. about Rs. 300. This car you have
to buy for yourself. and you have to
pay for it. as my hon. friend Mr.
Gadgil said. He paid for it in 18
instalments of Rs. 500 each. And he
was charged interest also. and I
believe the car must have depreciated
in value by half. All this put together
will leave him with only Rs. 1.450.
As everybody knows a rupee cof 1931
is equivalent to As. 4 only. consider-
ing the purchasing value of tcday.
And I should like {s make another
point clear. The Deputy Ministers
who are getting Rs. 1.750 under this
Bill, will be taxed to about Rs. 245
per month. so that their ne: income
will be Rs. 1,505 a month.

Pandit Thakur Das Bhargava (Gur-
gaon): May I just interruot the hon.
the Minister here for a minute? So
far as this tax is concerned. the Deputy
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Ministers and also the Cabinet Minis-
ters who have got personal incomes
will have 1o pay more by way of
income-tax.

-Dr. Katju: Of course it is there. I
am not mentioning it, because there is
always the hatred for the rich people.
They dislike them. If anybody has
the misfortune to have any other
extra income, then he will come with-
n the higher slab of income groups.
My hon.. friend Mr. Bhargava has
mentioned this. But I do not want to
go into these details. Rs. 2,250 a
month means Rs. 27,000 a year. The
supertax starts immediately after Rs.
25,000 a year is reached. Out of this
rupees 2,000 is subject to supertax.
It unfortunately anybody has got a
personal income of Rs. 6,000 from his
own funds, then this Rs, 6,000 added to
this Rs. 27,000 becomes Rs. 33,000.
And the tax is payable at the rate of
about 4 annas in a rupee, plus a sur-
charge on the income tax plus a super-
tax at the rate of some 3 or 4 annas or
SO per rupee.

And that is why the 12} per cent.
which is charged on account of rent for
income-tax purposes pays super tax,
pays surcharges and everything. Of
course, these are minor matters with
zvdl-uch hon. Members are not concern-

. Then there was another thing said—
in making my point I use very homely
language—somebody said: “Live a
very ausiere life”. I entirely agree.
One hon. Member over there said:
“Live in dhoties” I do so myself.
Look at me. I am not wearing any-
thing more. Probably you have got
much more yardage on you than I
have got. And I do not change it. I
had a discussion about it at Sevagram
one day and I put this question to my
sister sitting there—and that is a vital
question. I said, so far as I.am con-
cerned. I am prepared to live on al-
most nothing—15 rupees or 20 rupees
or 30 rupees. (Inferruptions). Do not
interrupt me, it is a very vital ques-
tion. But what about the children?
There are two questions before you.
Any prospective politician in India or
prospective  Minister in India, if he
wants to follow the standards of
austerity which my hon. friends over
there lay down, he should make up
his mind to reman a bachelor and not
marry. Because if he dces not marry,
then he incurs no responsibility. I do
not want that he should marry and
then get rid of his wife, but he should
not marry at all. Then they will have
no family to maintain. But I think
it is not fair, not just to the children
that you beget them and you do not
properly educate them. It is no use
imposing your standards of life, of
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simple living and high thinking, on
your children whom you have got to
educate. You have got to make them
Doctors, you have got to make them
Engineers, you have got to make them
high technicians so that they may be
able to make their own living after-
wards and set up their own life. It
is not a question of setting up any
standards before the citizens of this
country. The citizens of this country,
if you do not mislead them, they under-
stand it quite well. They are not mis-
led, but it is the daily drum-beating.
“Here it is. Look at the Ministers,
they are living in comfort, in luxury
and so on”. And you may be able to
mislead some athers. Hon. friends here
talk about gardens. Well, I have got a
garden in my house. But I never go
there. Whenever I want to breathe
fresh air, I just cross into the big open
creas and walk there. The garden
doas not benefit me. I just look at it;
it does not belong to me; I cannot sell
it; I cannot touch it.

The Prime Minister referred to
comfortable and convenient methods of
transacting business. I repeat it
solemnly once again that the house in
which I live or the Prime Minister lives
or any other Minister lives, is much
more used by the visitors than by the
residents. It is kept for fhe com-
venience of visitors so that they may
come and talk in a comfortable, homely
manner and assist us.

The subject has been discussed and
I do hope that the Bill will be carried
without any further discussion.

Kumari Annie Mascarene (Trivan-
drum): By way of information, may I
know the amount a Minister draws
every month as gross income, includ-
ing salary and all the expenses?

Dr. Katju: I think the hon. Member
was not here while the discussion was
going on, There is no question of
gross income drawn. He gets Rs. 2.250,
nothing else, and if there is any
sumptuary allowance; that is all.

Mr. Deputy-Speaker: The question is:

“That the Bill to provide for the
salaries and allowances of Minis-
ters be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The Bill will
now be taken clause by clause.

Clause 2 was added to the Bill.

Clause 3.— (Salaries of Ministers)

Shri P. T. Chacko (Meenachil):
Since the Treasury Benches insist that
they want only 2,250, I do not want to
move my amendment for 3,000.
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12 Noox
Shri A. K. Gopalan: I beg to move:

In page 1, lines 7 and 8, for “two
thousand two hundred and fifty rupees”
substitute “one thousand rupees”.

Mr. Deputy-Speaker: Amendment
moved:

In page 1, lines 7 and 8, for “two
thousand two hundred and fifty rupees”
substitute ‘“one thousand rupees”.

Shri Vecraswamy (Mayuram—Re-
served—Sch. Castes): I beg to move:

In page 1, lines 7 and 8, for “two
thousand two hundred and fifty
rupees:' substitute “¢two thousand
rupees”,

Mr. Deputy-Speaker:
moved:

Amendment

In page 1, lines 7 and 8, for “two
thousand two hundred and ﬁfty rupees”
substitute “two thousand rupees”,

Shri A K. Gopalan: I beg to move:

In page 1, lines 8 and 9, for “one
thousand seven hundred and fifty
rupees’” substitute “seven hundred and
fifty rupees”.

Mr, Deputy-Spea.ker.
moved

In page 1, lines 8 and 9, for “one
thousand seven hundred and fifty
rupees” substitute “seven hundred and
fifty rupees”.

Amendment

Shri Veeraswamy: I beg to move:

In page 1, lines 8 and 9, for “one
thousand seven hundred and fifty
rupees” substitute ‘“one thousand two
hundred and fifty rupees”.

Mr. Deputy-Speaker:
moved:

Amendment

In page 1, lines 8 and 9, for “one
thousand seven hundred and fifty
rupees” substitute “one thousand two
hundred and fifty rupees”.

Shri Punnoose (Alleppey): I was
listening very carefully to what has
been said by the hon. Prime Minister
as well as by the Home Minister. I do
really appreciate that there are some
difficulties in the way of making drastic
reductions in the salaries of Ministers.
As things stand now, they have got
their obligations. They have got to
entertain guests, to keep up -certain
Social standards—I do agree. But as
long as we stick to these standards and
these ideas of social life, there is no
hope of a change. The present Minis-
ters—of course some of whom have
their take over from the past—may be
satisfied w1th this salary. But if w
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are to proceed like this without having
certain set standards for our social life,

for our expenses at Govermnent.level
a time will come when this is going to
be too high. I do understand that they
must have all the facilities to work,
but what is their work? That is the
question. They must be able to
transact their business. What is their
business? Is it a question of looking
into so many bundles of files? I think
our Ministers are ‘suffering’ from toc
many files; the less of them the better.
The real business of the Ministers to-
day, the real purpose of the Govern-
ment in this country today, is to take
our people along with them, to mobilise
them, to stimulate them to a supreme
national efiort, to inculcate in them a
feeling of noble endeavour. The ques-
tion I want to ask is: whether our
sticking to cld standards of ministerial
life, of palatial buildings and all that.
are conducive to the creation of that
spirit among our people? Looked at
from that angle, I believe the present
standards are too high. When the
ministers ask me: ‘What are we to do?
How are we to educate our children?
How are we to maintain two establish-
ments—and all that, I may not be
able to answer every question satis-
factorily, but one thing I am very clear
about and that is. we must continue
the noble traditions of our national
Movement. When Rs. 500 was fixed,
I do understand, it was not meant to
be a cut-and-dried standard for all
time, but the spirit was there that our
public men, the people who are in
charge of our nation must be able to
live as near our masses as possible.
Therefore, the present high salaries
have to be reduced; the Ministers
should take courage in both hands and
do it. When they were not in power,
when they were leading  -the
national movement, I hope they were
not very poor, I hope they were doing
a lot of work. What has happened to
all that? How have all your standards
changed in so small a time? I just fail
to understand.

Secondly, it is said Ministers have
got a lot of work. But I want to ask
whether all the Ministers have got
such heavy work. For example, there
is the Minister for Parliamentary Af-
fairs, He is also in the list of Minis-
ters. Very frankly I tell you I have
never seen him doing any sort of work.
In the House I have seen him going
round whispering. I do not under-
stand what exactly his work is. Be-
fore I am asked to vote on this, please
explain to me what exactly is his
work® He is never on his legs in the
House, he never speaks on anything.
he never answers questions. Is he
piloting the Bills? I do not understand
it. What exactly is his work as a
high-ranking Minister of Cabinet level?
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I looked into May’s Parliamentary
Practice to see what happens to the
Chief Whip of the ruling party: He
may be treated as a Parliamentary
Secretary. That is what obtains in
Britain. Then why is this practice
followed here? As a whip he has got
onerous responsibilities, but even those
have not been discharged properly.
That is what I feel. If the Congress
Party feels that it has got the blessings
of a very good Whip, well and good,
but you must pay for it, you cannot
ask the national exchequer to pay for
it. I think even the primary task of a
Chief Whip of the Government, namely
to consult the Opposition Party Whips
to have an idea about the whole busi-
nes of the House and then to so allot
time that the most important things
will get the maximum amount of time,
well, he has not done. My party does
not feel any amount of gratitude to
the existence of the Chief Whip of the
Government Party here.

Therefore, Sir, I strongly recom-
mend that this question of reducing the
salaries be taken up in right earnest.
Please do not take it in the spirit of
“Communists want to spite us”—no, it
is absolutely wrong to think so. I am
very . strongly arguing for reduction,
emphatically suggesting that salaries
might be reduced because if by some
fortune or misforfune we happen to be
there, there shall be no temptation on
our part to have these high salaries, I
am not suggesting it in a spirit of spite.
Secondly, I have referred to thesort of
unnecessary expenditure. Have a
Parliamentary Secretary instead of the
Minister of Parliamentary Affairs.

Shri Veeraswamy: As the extension
of session is indefinite and every minute
is precious, I do not propose to take
much time of the House. The hon.
Home Minister said that the Members
are getting Rs. 40 daily and the Minis-
ter are drawing just at the rate of Rs.
59. But the hon. Minister has forgotten
that the Members who draw their
allowances do so only during the
sessions of the House whereas the Mi-
nisters draw their salaries throughcut
the year.

Pandit Thakur Das Bhargava: They
work throughout the year—Members
do not work througout the year.

Shri Veeraswamy: The hon. Minister
said that Ministers have children to
educate, sons and daughters to Ty,
dependants to support. relatives to re-
ceive and guests to entertain. But
what about other Government servants?
They too have got their children, their
daughters, and their dependants
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relatives and guests. They too have
to educate their children, marry their
sons and daughters, help their relatives
and entertain their friends. While those
who are getting below Rs. 100 are able
to live—cannot the Ministers live with
Rs. 2,000? That is a question I want
to put to the House for its considera-
tion. The Ministers are going to get at
the rate of Rs. 2,250 a month each and
the Deputy Ministers Rs.1,750 a
month each. They are provided with
houses, fully furnished. They are get-
ting free medical treatment and are
also getting a sumptuary allowance of
Rs. 500 a month. Altogether each Mi-
nister gets about Rs. 33.000 per annum,
Out of this amount he may be able to
save at least Rs. 20,000. It is not very
difficult for the Minister to save that
much because he lives in a free house,
he gets free medical treatment not only
for himself but for the members of his
family, and he travels at the cost of
the Government. Not only that, when
the Minister goes on tour from State
to State, I do not think he spendshis
own money when he stays in a place
for food and for other conveniences
that he may need. Wherever he goes
the public receive him, wherever he
goes the officials and the State Minis-
ters make every arrangement for his
stay, for his food and for his con-
veniences. Therefore I do not think
that the Ministers are spending every
month hundreds of rupees from their
own pockets for their personal needs
and conveniences during their tours.
But what about the clerks, what about
the teachers, and the low-paid Gov-
ernment servants and police constables?
The Home Minister, during the course
of the debat¢ on the Budget said
that a constable in the City of Delhi
was drawing altogether Rs. 92. “Is it
not a decent sum in the City of
Delhi?”, he asked the House. I ask
the hon. Home  Minister, “Is it a
decent sum?”

Mr. Deputy-Speaker: The hon. Mem-
ber need not repeat arguments that
have alrdady been advanced. His
amendment is a small one seeking to
change the figure from Rs. 2,250 to
Rs. 2,000. On what principle he reduces
it by Rs. 250 is a matter on which he
may address the House.

Shri Veeraswamy: Now, there are
lakhs of people in Government service
who, when they retire after twenty or
twenty five years of service, do not
have even a few thousand rupees.
Take peons. They do not have even
a few hundred rupees. How can they
save anything? But the Ministers can
easily save Rs. 60,000 during their term
of office. Therefere, I suggest that they
should be satisfied with Rs, 2,000. The
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Cabinet Minister should pay Rs. 250
house rent and the Deputy Minister Rs.
150. Further, the Ministers may get
free medical treatment but for the
members of their family the Ministers
should pay from their pocket. Govern-
ment servants do not get free medical
treatment for their family members;
they have to pay for it. Since it is
said that ours is a republican and
democratic government, our attitude
must be to reduce high salaries and
increase¢ low ones, so that the low-
paid people may live happily and con-
tribute towards the establishment of
democracy in our country. So, I appeal
to the good sense of the Ministers,
especially the Home Minister, to accept
a further reduction and also bring in
a Bill increasing the salary of Police
constables, teachers, lower division
clerks, upper division clerks and other
non-gazetted officers. If you do that,
the country will be satisfied and our
Ministers will be setting an example
not only to this country but to other
countries as well in this important
matter.

With these words, I withdraw my
amendments.

The amendments were by leave

withdrawn.

Sardar Hukam Singh (Kapurthala-
Bhatinda): I support this motion and
agree that the scales laid down are
fully justified. But it would have been
much better if the hon. Home Minister
had given us those facts which could
have revealed that the Ministers were
voluntarily suffering a reduction in
their salary. We were told on a
previous occasion that they gave up
Rs. 500 and now we are told that there
is a further voluntary cut of Rs. 500.
But these reductions are not shown in
the figures. The statement only says
that the salary shall be Rs. 2,250. Tak-
ing into consideration the
other  comforts open to them,
the amount may be more,
but if all the facts are made public,
people would know that the Ministers
have voluntarily suffered a reduction.
At present, people cannot find out that
there is a real sacrifice being made.

As I have said. T do not grudge this
salary. The Prime Minister has given
his experience. In a costly city like
Delhi, it is difficult to maintain one-
self within this amount. Even with
Rs. 40 per day, I find it difficult. You
have to pay Rs. 300 for rent and Rs.
40 or 50 for telephonu and other
charges. We have been told that the
Ministers have to maintain a certain
standard. I agree. But I would advise
that the standards should not be such
as would make the¢ Ministers feel
sorry when they are dropped out. We
cannot have ideal Ministers every-
Where, as is the case with our Prime
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Minister. He has no responsibilities.
He has no children to educate, We:
cannot expect every Minister to be so
ideal. We should allow them these:
comforts and equipment. About trans--
port, we have been told that it is the
cheapest in Delhi that the Ministers
are getting. They must pecessarily"
have a car. Our Home Minister has.
a curious way of reasoning and mak-
ing out a case. He said that even a.
cart would be expensive. I agree. If
he has to maintain two bullocks and
probably a driver as well—because he
cannot drive the cart himself—then
certainly he would need a servant to.
look after the bullocks, All this would.
mean a large expenditure.

If I support this Bill I do not do so
on the grounds advanced by Shri R. K.
Chaudhuri. He cautioned the Opposi-
tion that it may come into power and.
may then feel sorry why it did not vote
for an increase. Nor do I support the-
grounds of Mr. Velayudhan who said
that he had hopes of soon coming into
power and occupying the treasury-
benches. I have no such hope and I
agree with the analysis made by the-
Finance Minister that the Opposition.
would have to remain in the wilderness-
for a long time still. Perhaps the
Congress Party thinks that it has a
.futun_e for a very long period. Because
the Finance Minister’s calculation must.
be exact, I take his advice and would
tell Mr. Velayudhan that he should not
hope against hope but should remain
in the wilderness for some time if he
really wants to come into power. My
reasons, therefore, for supporting this
Bill are different from those of my
hon. friends. I and my party feel that
the salary is not much. We should not
grudge it. Therefore, we extend our
whole hearted support.
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Mr. Deputy-Speaker: There was to
be a half hour discussion today, but .in
view of the fact that this Bill is half-
finished, I think that that may well
stand over to next Thursday. We will
finish this by one o’clock.

Dr. Katju: I have nothing to say. I
oppose those amendments.

Mr. Deputy-Speaker: The question is:

(i) In page 1, lines 7 and 8, for “two

thousand two hundred and fifty
rupees”’ substitute ‘“one thousand
rupees.”

(i) In page 1, lines 8 and 9, for'
“one thousand seven hundred and
fifty rupees” substltute “seven hund"ed

and fifty rupees.”
The motions were negatived.
Mr. Deputy-Speaker: The question
is: e s
“That clause 3 stand part of the
Bll'! ”
The motion was adopted.

Clause 3 was added to the Bill.
Clause 4.—(Residence of Ministers)
Shri T. K. Chaudhuri (Berhampore)

I beg to move: .

(i) In page 1, lines 10 and 11, for
“without payment of rent” substitute
“on payment of -stipulated rent.”

(i) In page 1, line 13. after “no
charge” insert. “other than the stipulat-
ed rates”. . s .
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Shri K. K. Basu (Diamond
Harbour): My amendment is the same
as the other. I want to say something
on this: I am not moving my amend-
ment.

Pandit Thakur Das Bhargava: With
your permission, Sir, I shall just say
a word; I am not moving my amend-
ment. I do not like the word ‘fully’
in the clause. If you remember, Sir,
in 1946 when there was a mixed Minis-
trv of Muslim League and Congress,
in the case of the late Mr. Liaquat Ali
Khan, a dispute arose as to what is a
fulmshed house and how much could
be svent on furnishing the house. He
wanted to spend a very large sum
on the house which he got. Now. the
wording in the clause is ‘fully furnish-
ed residence’. The term ‘fully’ stinks
in the nostrils. What is a fully furnish-
ed house? A house may be furnished;
it may not be fully furnished if there
is no air conditioning in the latrines.
I do not want the word ‘fully’ here. It
mav lead to misinterpretation. Only
if the hon. Minister is prepared to ac-
cept my amendment. I move it; other-
wise not.

Mr. Deputy-Speaker:
considered.

That will be

Shri Esf*“‘ﬂavaimgar (Bangalove
North): I was only attempting to im-
prove the language. I leave it to the
hon. Minister to appreciate the effect
of the language. I do not propose to
move the amendment.

Mr. Deputy-Speaker: Mr. Vallatharag
is not in his seat. Mr, K. K. Basu is
not moving I think. Pandit Thakur
Das Bhargava is alsc not moving I
think.

So the amendments moved are Nos.
9 and 10.

Does he want to speak?
Shri T. K. Chaudhuri: No.

Shri K. K. Basu: A good deal of dis-
cussion has taken place on the enact-
ment before the House. I wanted to
move an amendment to this particular
clause. In view of the fact that the
amendment moved by my hon. friend
fully covers that point, with your per-
mission, I shall speak on it.

I quite appreciate that in places like
Delhi Government should provide ac-
commodation for Ministers, ete. But,
I ferl that there should be a stipula-
tion of rent, because. in our country
there is a feeling that Ministers are
developing into a special class. They
are living in houses which, as has also
been admitted by the Prime Minister,
cannot be called either utility or good
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houses—good in the sense, with a huge
compound and as was said by Mr.
Gadgil, with 28 rooms. I do not know
whether the same accommodation is
available in all the houses. I feel that
the Ministers should have such ac-
commodation where they can work. It
does not necessarily mean that they
should have palatial buildings. I think
the idea of living in a palatial building
has a tendency to corrupt the habits of
the person concerned. The Home Mi-
nister was living in ocur place in a

house with 40 or 42 rooms. Of course,

he was an eminent lawyer and he can
well afford to have a house similar to
that or nearly similar to that. There
may .be persons who come from the
ordinary rung of life. If they get into
the habit of living in such big houses,
they develop a tendency and an atti-
tude of mind that does not conduce to
good public service. They have come
here to serve the people.

That is why I say some sort of rent
may be fixed, and that can be paid by
Government, and this system of houses
without limitation of the accommoda-
tion of size given to the Ministers Has
a bad effect on the general tendencies
and attitude of people. And the com-
mon peop’e feel that they are develop-
ing into, as you call it, the Nababs
and MAaRareaias of the country in the
new set wup. That is why I suggest
and I hope at least they will build
{these houses into really habitable and
cconomic units instead of such big
palaces with big compounds. With
these words I suggest some sort of rent
should be fixed and paid by Govern-
ment.

Dr. Katju: I am unable to accept it,
and I should like to mention one fact.
The rent that is suggested at the
stipulated rates—I think it is ten per
cent. of the salary generally: probably
for furnished houses, it will be an-
other 2% per cent, in all 12% per cent—
comes to Rs. 283. I was just calculat-
ing the income-tax and super-tax that
is paid upon it by the unfortunate
Minister—i.e., seven annas in the
rupee plus a surcharge of another one-
tenth, and that would be roughly 7%
annas per rupee. So, let us be quite
clear about it and not create a sort
of conception that Ministers are living
ig free houses and paying nothing for
them.

And secondly, so far as big houses
and palatial houses are concerned, I
really do not understand all these
things. 1t all depends on the man’s
temperament. Let the Government give
small houses and the Ministers will
shift intc them. It is all at the choice
of Government. Personally I do not
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want, and none of my colleagues want,
a house of a particular description, a
particular area, with a number of
rooms. So far as the house in which
1 am living is concerned, it contains
four or five bed rooms. one office room
and one sitting room.

Pandit A. R. Shastri (Azamgarh Distt.
—East cum Ballia Distt.—West):
About the word “Fully furnished”?

BFT @ i 7 I F GeST e’
IR AR T ? ’
Dr. Katju: So far as Pandit Thakur

Das Bhargava’s amendment is concern-
ed. I accept it.

Amendment made:

In page 1, line 11, omit “fully”.

—I[Pandit Thakur Das Bhargaval.

Mr. Deputy-Speaker: Now. we come
to amendments by Mr. Tridib Kumar
Chaudhuri.

The question is:

In page 1, lines 10 and 11, for “with-
out payment of rent” substitute “on
payment of stipulated rent”.

The motion was negatived,

Mr. Deputy-Speaker:

. The question
is.

. In page 1. line 13. after “no charge”
insert “other than the stipulated
rates.”

The motion was negatived,

. Mr. Deputy-Speaker: The question
is:

“That Clause 4 as
stand part of the Bill”.

The motion was adopted.

amended

Clause 4 as amended was added to
the Bill

Mr. Deputy-Speaker: Now. we will
take up Clause 5. Babu Ram Narayan
Singh.

Clause 5.— (Sumptuary allowance)
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St = frdow A vm R R G Iw
172 PSD.
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Pandit Thakur Das Bhargava: The
hon. Member is speaking about the
world being a natak and all that. Is
it all relevant to the clause under
discussion now?

Mr. Deputy-Speaker: He is coming
from the world to the clause.
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WA ST aY TS & &1 I AT A
frft ¥ Ao w2 At A9F ¥

a0 | fed @ w T aw-
s 7t g Tifed &z A=)
/T K Y O A

T 98 § S AREq, fF 3
SURIECTICI S R UR S L LB
|t T | foet F sig & g i ag @
| AW X R § | @ 5 oaw
FT 7 FqT IT AT IR A, T IT B
aqdY geafe & I @ ? agt am
F At v ad & 1 o g frw
AT IS A A AR AT A FTS
FT 1T TET 7 AR AW § A9 -
HE, AT T 9 IF qWG § N A

_ 3 Tifaedw aRag FT AW AR
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[arg TR fag]
g 5 a1 am fomr #3 o 99 &

F9 FT FTAT 97 F1E 24 T F QT
a1 1 I iy off AR A € 0

TR o Qo IWE  (IAHTEE!
ﬁ):@ﬂ'{o {ﬁoiﬂ'o?ﬁﬂwm
g

A TRATTAW Tag : 39 q9F A9
AR FI B E | AW gT § AA
WTT A e ) ag W oA gL

JqrEaw WERA: TEEHd Ool-
3§89 ( Sumptuary allowance)
Far ¥ wfed |

aw TRARmw fag: T & w7
@ g S AR, fFoaed
fas & I @ g gafsd
wge ot fas & 9% w7 g 1 -
T Gorea faear § ag wi faear § 7

OF ATAT ®AE: AT 1 fEeE
& fou faear &1

w@ T fag: AR oE b
i 72 fr e B faom ¥ foa faean
g1 & 9 %~ ¥ T F&H FT §TH
g1 AP ¥ gl dend
% ¥ aa us foa A fewm a& faer
a9z ot fesw W § @ fFE F
fee & ? wag sqw fea faxi &
faomd &M R A 3T F FTES A
gt 99 F1 Fr faany € ) ay seaw
AT A T FT Aqea 98 § {5 ag
qre & & & I 4 FE JE AGY
gt | 3 & a8 g @1 91 ¥ e
e # Bifeq | A A, fae &
e #1 Fed | A F e fa=r-
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fd 1 78 ¥, o mRw W A W
TTqw HR AE §9 € T gE W@
F fou a1 onw 21 § S fow qww
AR T F EEIF AT GIAT § I9 T
I AT IZ FH A § AT T AT
oF G F7 W @9 SR & a1 59 ¥ fou
AT FY J@AT T | FAR AT FWT
T g ?

IMWTEEY: FIF |

@ ywaraw fag: 3@ @ 9w
T 6 ag 3T F Jaw § | AR AE
W F YA § @ ST w1 Afow FH
g ? Sar | ST & fou SuTeme wE-
WA I g R R @A
FOa %o 9f7 T *m @@ § o= *
AT S W T8 e

TARIM A G N F F T
2 % @ET @

wa ywAreaw fag: afz o A
g Y ag Y &R A AT § | A A
g fF garo W Aew d9T § 0 F @
A FT [WET SR JW JIF FEd
& | I FEE 9 A Ao g ) 4R
& R R 3y W9 F1,1 ag an
WTT AR E A A g § 08

T ¥ g9 919 F OF I AR F
AT §, IITEqA WEIRT | T8 Tg € |
4 2 WA §, 2@ 7 FAm 79 ¥ fou
qW g | F FW FA F foq e
grovararar 35 & aFaT g %
ITHY qRafe AT wifgd 1 3 2w
& FTH FA | gg AN FL qg av [T
TE AT § | TIR THEX FIe9 AT
F Fg, W fafre i 1 98
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& &1 39 N QAT G | Fgr
ST § 6 5@ & w9 7 ¥ I I
T I

TF ITW AR TR SIFT IG A
a9 fF &1 Yoo A IW FW T A
TR FET AT 5 Yoo F 3 F 737 ?
Al A9 99 999 Fg1 A1 fF Yoo F
FyFym, @y g | E @
FT AT g1 1 TF e A, T [ T,
T ST TE ALY, A W AT AT I
o1 g & & oo WgATH Faw H
Y T | W W AT ] TE
aaw &) wan, gafssa waw i & a9
I F I qg N T forey
A A IRy &) WA feu
& Fwgm f& s @l & AT qan
g, T A g W, [ A A\
&, T dATa @Y R ag sl
Y A W | afaer ¥ F fou
AT FY A fAaear & 9 T Y -
T §, SEY ¥ ATy FY A Ay Afafy
FY g FTAT & &Y I WS F, A
I ¥ AT I A O KT | 99
¥ fou @ s ImNE N g,
7g At facg™ a7 #Y 19 § 1 78 fRt
grom # T g =ifed )

# arar § 5 ot wret & g
# ST AT § WX a9 F geF § e
WM gmg 197 Fg@d L g
AT ¥ F A3 ean g, e F
g fF 9t a1 s 0 Al ' W<
w9 ¥ FAET 9T FH HA A 97
9 A F AW FT F, AW A
ST FT & FW FAT A00GH | F B
fFag @ ag W amw & & af
@ S ag wT § @A A A e
F & g AA 1 o7 F1 A8 T@AT
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arfgd f& TEY Q& 9O gw Sl &
Taf Ox, @A A FY AEET 9%
FAHF & 1 F qIC T I AT G G
¥ 3 A @R FEE | AT F
g7 o at § & 1 fe I e a8t
o from ot e ar o dar §
¥, |rer 9 fen & 9] aH, @
1 Fav feamw feaw § ?

ar g ay ey o grom ® aw @l
T ifgd | @fed & s ¥ W
Far § 5 a@ e #1oand
@ FT 9 § AT 98 78 5 F7ar A
T IT F G JET |

Dr. Katju: I do not agree with this
amendment.
. Mr. Deputy-Speaker: The question
is*
“That Clause 5 stand part of
the Bill”

The motion was adopted.
Clause 5 was added to the Bill.

Clause 6.— (Travelling and daily
allowances)

Pandit Thakur Das Bhargava: Re-
garding my amendment “after ‘al-
lowances’ insert ‘for himself’”, I
understand that even today the rule is
that the Minister gets the allowance,
but the family does not get it. I only
wanted the amendment for the pur-
pose of clarification.....

Mr. Deputy-Speaker: When he comes
to take charge only...

Pandit Thakur Das Bhargava: My
amendment is not for that. My
amendment is to insert “for himself”
in line 34 under (b) after “travelling
and daily allowance”. .This is clear.
There is no doubt this is the rule today.
Only for the purpose of clarification I
tabled the amendment. 1 tabled the
amendment because in (a) we have
got “for himself and the memisers of
his family” etc. But in (b) we have
got “undertaken by him”.

1 pM.

Mr. Deputy-Speaker: In (b) “by
him” is there whereas family is speci-
fically mentioned in the earlier por-
tion. When only “by him” is mention-
ed here it means the family is not in-
cluded.
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Shri Syamnandan Sahaya: If the
hon. Minister goes out on a long tour
for a month, is he not entitled to take
his wife with him?

Mr. Deputy-Speaker: No. It is not
in the scheme of the present Ministers.
New Ministers may do that,

The question is:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.
Clause 7.— (Medical treatment etc.)
Pandit Thakur Das Bhargava: I have

an amendment to clause 7. It runs
thus:
In page 2, line 6, after ‘“medical

treatment” add “ available in India”.
Dr. Katju: I do not accept that.

Pandit Thakur Das Bhargava: So far
as India is concerned, they are entitled

to have the best treatment available .

in the country, but if any Minister is
sent to America or somewhere else for
treatment the difficulty will be that
the people will not appreciate it and
the House will not agree to this
amenity.

Shri Syamnandan Sahaya: The
Home Minister should acceot this very
simple amendment, Sir.

Dr. Katju: I am not willing.

Pandit Thakur Das Bhargava: I
have laid it before the House. but if
the hon. Minister is not willing to ac-
cept it I am not moving it, Sir.

Shri K. K. Basu: I too have an
amendment which runs thus:

In page 2, line 5, after “family”
insert “which includes wife, dependent
parents and the children”.

I want to qualify the word “family”
because in our country the joint family
system is prevalent (n many places.
We may have a family as large as that
of the Dhritarastra of Mahabharat.
We have experienced in Bengal when
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Mr. Fazlul Haque was the head of the
Government how many people used to
occupy the best rooms in the Tropical

‘School. That is why I want to qualify

this word family.

Dr. Katju: This is really hypersensi-
tiveness. Supposing my daughter-in-law
looks after me then she will not be
treated! I oppose the amendment.

Mr. Deputy-Speaker: He only wants
to add to the categories.

Dr. Katju: No, he wants to hmlt the
family. He says:

After “family” insert “which includes
wife, dependent parents and the
children”.

Mr. Deputy-Speaker: Evidently the
amendment does not carry out the in-
tention of the hon. Member. He wants
to restrict the scope of the term
:‘family", but his amendment does not

o so.

Shri K. K. Basu: Then I will not
move it,

. Mr. Deputy-Speaker: The question
18!
“That clause 7 stand part of
the Bill.” ~

The motion was adopted.
Clause 7 was added to the Bill.
Clauvses 8 to 13 were added to the Bill.

Clause 1 was added to the Bill. “

Tho Title and the Enacting Formula
were added to the Bill,

Dr. Katju: I beg to move:

“That the Bill, as amended, be
passed.”

. Mr. Deputy-Speaker: The question
18!
“That the Bill, as amended, be
passed.”
" The motion was adopted.
The House then adjourned till a

Quarter Past Eight of the Clock on
Friday, the 1st August 1952.





